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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Wednesday, 5th April, 1950.

.

The House met ct « Quarter to Eleven of the (llock. )
[Mr. SpEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

INncoME-TAX DOCUMENTS

*1406. Shri Sidhva: (a) Will the Minister of Finance be pleased to
state whether it is a fact that a bundle of important documents carried by @
high income-tax officer relating to collection of income-tax from a millionaire
firm, wus found missing from the first class coupe between Itarsi and Manmarl
during the 1st week of December, 1949?

(b) Is it a fact that the officer who was travelling by the Punjab Mail with
these documents found the following morning the trunk which contained the
missing documents?

(c¢) Were the documents subsequently found intact or were any documenta
missing ?

{d) Was the police informed and if so, with what result?
(e) Has this case been settled or is still pending?

The Minister of Finance (Dr. Matthal): (a) Yes, in November 1949. The
papers lost were not original documents but only copies and notes which the
officer had prepared in respect of two important groups of cases under investiga-
sion.  Fresh copies of these documents have since been prepared.

(b) and (c). The officer was travelling by the G.I.P. Mail from Kanpur ta
Bombay. The documents were not in a trunk but in an attache case. The
missing attache ease was found lying beside the railway track between Banapura
and Dharam Kund on the Bombay—Itarsi line on 27th November 1949 by the
Guard and Driver of another train who picked it up. On receipt of this in-
formation the officer went to Ttarsi and took possession of the attache case.
Most of the important papers were, however, found missing.

(d) Yes. The investigation is still proceeding.
(e) The case is till under investigation by the Commission.

Shri Sidhva: Is it a fact that in the same coupe in which this officer wau
travelling there was also a wealthy cloth merchant of Kanpur, who was affected
‘particularly by this case?

(1809 )
17 P. 8. Deb.
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Dr. Matthai: There was a fellow passenger in the coupe but who he was I
do not know.

Shri Sidhva: I. it a fact that during the enquiry it was found that the
documents related to that very gentleman who was travelling in that coupe?

Mr. Speaker: There is a police enquiry proceeding 1 suppose?
Dr. Matthai: Yes, Sir.

Mr. Speaker: It will not therefore be proper to ask questions in respect of
& matter under police enquiry.

Shri Tyagi: May I know the name of the firm to which the documents
related?

Dr. Matthai: I am not in & position to give the information. The whole
maftter is under investigation.

Bhrl Tyagi: Telling me the name of the firm will not prejudice the case at
oll.

Mr, Speaker; The hon, Member need not argue. The whole matter is
under enquiry.

8hrl Tyagi: There should be no objection to telling.me the name......

Mr. Speaker: That is what the hon. Member feels but the hon. Minjster:
thinks otherwise.

8hri Tyagi: Do not you think, Sir, that my question is in order?

Mr. 8peaker: The question should not be put. It would be impolitic to
put & question relating to an enquiry which is in progress. It would affect
the results of the enquiry, obviously.

8hri 8idhva: When was the enquiry instituted? What stage has it reached?

Dr. Matthai: As soon as the incident occurred we reported the matter to
the Railway Police and also to the Police Special Establishment and they are
still continuing their investigations.

S8hri Kamath: With regard to the papers which are missing are their copies
available in the Income-tax Office here?

Dr. Matthai: As I said in my answer, the papers that were missing were
notes and copies of documents which this particular officer had prepared for his

own use,
Bhri Bonavane: Is anyone arrested in this case?
Dr. Matthai: The matter is still under investigation.

Sardar Hukam S8ingh: Is it a fact that several attempts have been made to
steal such important papers by private detectives engaged by other firms also?

Dr. Matthai: Not to my knowledge.

8hri Tyagi: Tha matier is being investigated since November. How long
till it take to finish the investigations?

Dr. Matthai: It is with the Police.
Mr. Speaker: It is a police enquiry.

Sha Tyagi: Since November.
My, Speaker: May be.
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_Bhri Sidhva: Who was the officer who was travelling with the documents?
Did he belong to the Income-tax Enquiry Commission?

Dr. Matthai: He is an Income-tax Officer who is woi'king as an suthorised
official under the Income-tax Invesfigation Commission.

‘Bardar ‘Hukam S8ingh: Is it the only instance where documents have been
stolen or ‘have any other instances also occurred?

Dr. Matthai: Not so far as I know.

ForEIGN MONETARY AID FOR PuBLIC HEALTH

*1407. 8eth Govind Das: Will the Minister of Health be pleased to state
the amount of money received so far by Government from U.N.R.R.A., U.S.A.
and U.K. during 1049-50 for the elimination of disease and improvement of

health of the people?

"The Minister of Health (Rajkumari Amrit Kaur): The Government of India
have not received any monetary assistance from U.N.R.R.A., U.5.A., or the
U.K. during 1949-50. The U.N.R.R.A. stopped its supply activities in 1047.

3 Mg z1a: g7 2 & oy o< ot By & oY T oY e
WAt i arfae i & ?

Beth Govind Das: Has any help been received or is being received from
any other countries except these?

THGAR FHT W AT 3T, T°F §F ANATICT NI JATERES A7
fareg gAY ST &7 QA ¥ g wag Ao W@ )

Rajkumari Amrit Kaur: Yes Sir, we are getting help from the World Health
Ornanisation and the United Nations’ Children's Emergency Fund.

¥z Mfag e : ag Azg e g ?

Beth Govind Das: What is the amouns of this help?
T FE@ AT N & § g7l TR T ST TGo THo
Ao ¥ froT & alx aATY o/ @Y & et gaiX & o T

o ®o Mo HRT & »ﬁ%’({ famT é 1

Rajkumari Amrit Kaur; As far as I remember we have received ten and
8 half lacs from W.H.O. and nine lac dollars from U.N.I.C.E.F. as also six

lac dollars for the B.C.G. campaign.

¥ Mz g : fre® aro ¥ ag Fo ww a1 vaIg !
Soth Gowvind Das: Is this amount more than that of the last year or Jees?
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TAFATY A I §5o THo Vo FT a7 fI8aT T1o & 95w
1o a1 FT e Ao AT A sarar faed 1 wele §0 g A X
A oot gv TEE A e &)

Rajkumari Amrit EKaur: The previous year wws the first year of the W.H.O.
and more help is expected in the coming year = We are getting “help from
U.N.I.C.E.F. from one year ouly.

Shri Kamath: What are the various health measures on which this contri-
bution is being spent?

Rajkumari Amrit Kaur: Malaria control, V. D. control, Tuberculosis control
and maternal and child welfare.

Shri Kishorimohan Tripathi: What is the total amount of contribution we
make to the W.H.O, and the other organisations?

Rajkumari Amrit Kaur: We have given Rs. 2 lakhs to the U.N.I.C.E.F.
To the W.H.O. we are giving the contribution that all countries have to give
on & basis that has been worked out by the United Nations. I think our
contribution this year, because of the devaluation of the pound, will be in the
neighbourhood of Rs. 10 lakhs and last year it was about Rs. 7} lakhs.

Sardar Hukam 8ingh: Are thcre any agencies which offer vitamin pills or
other medicines for free distribution among students as a part of their relief
work to improve the health of the students?

Rajkumari Amrit Kaur: There are no such organisations that offer them
particularly for students. Certain charitable institutions as ualso the
U.N.I.C.E.F. give us vitamin tablets and powdered milk but not particularly
for students.

Sardar Hukam Singh: Is the hon. Minister aware that a consignment is
lying at Madras port undelivered, because the customs exemption certificate
has not been obtained and is it a fact that it was sent by some agency for dis-
tribution to students?

Rajkumari Amrit Kaur: I am not aware of any such consignment.  If the
hon. Member will give me particulars I shall make enquiries aboub it.

STUDENTS IN MILITARY ACADEMIES

*1408. Seth Govind Das: Will the Minister of Defence be pleased to state:
(8) the number of students studying in Military Academies; and
(b) the progress of the Poona Institute in this respect?

The Minister of Defence (Sardar Baldev Singh): (a) 918 at the National
Defence Academy, Dehra Dun and 331 at the Officers’ Training School, Poona.

(b) The hon. Member probably wishes to know the progress made in respect
of the National Defence Academy at Khadakvasla, near Poona. The foundation
stone of this Academy was laid by the hon. the Prime Minister on the 6th
October 1949. Since then, construction work has commenced and by .t-he end of
1950 it is hoped that the construction of the followers’ quarters, living accom-
modation for a number of officers and the main Approach road to the Academy
of abou# & miles will be completed. The construction of the main administrative
building § sxpected to be taken in hand in April 1950.
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¥5 Maeg a@ : 9gF a% W|WIGAFT G779 § 341 g7 9T HE W
TEX N T § fF T av g faanfaal ) gear agar omd ?
Seth Govind Das: As regards Dchra Dun is there any such Scheme whereby
the number of students be increased every year?
AR g’y g gl a% FWIEA FT qo0F & 99 g g 9ad
‘fagret ¥ @E o fF gm ® gww § AT IR a@h qT SAwar
faamdt &7 &Y qew@ g @ A FE THAE TN § AW A SRS
fagmaf &7 F ard qa &)

Sardar Baldev 8ingh: As far as Dehra Dun is concerned we are taking as
many students only as we require. If any necessity of taking more students
would arise then there would be no difficulty. We are prepared to take
more students.

do MifFa: @ &1 & a8 A1 § 5 e 7@l o savar faan-

frdt 1 gezq g€ @1 made & q@ S fearfadt 7.3/ &
gy § 7

Seth Govind Das: May I then take it that if there would arise any necessity

of tuking more students then the Govermment have provision to take more
students ?

F@R geaq fag : ot gf |
Sardar Baldev Singh: Yes Sir.

Maulvi Wajed Ali: With reference to part (a) of the answer, may I know
how many students are from the State of Assam?

Sardar Baldev Singh: No provincial figures are maintained. As the hon.
Member will realise it is not the policy of the Government to encourage provin-
cialism.

Dr. R. 8. 8ingh: May T know whether any figures of rural and urban
students registered in our Military Academies are maintained, if so......

‘Mr. Speaker: Order, order.

shri R. Velayudhan: May I know whether the students are given any
stipends or scholarships or any such concession?

gSardar Baldev Singh: Yes, Sir; there are some scholarships.
Shri Nandkishore Das: On what basis are students selected for this Academy?

Sardar Baldev Singh: There are two classes of students at the Dehra Dun
Academy. One class is in the Army Wing and the other is in the Inter-
Services Wing. There are two separate exuminations held by the U.P.8.C.
for the two classes. Those who are successful ab these examinations, have to
appear for an interview before a Services Sclection Board.

Shri Ohaliha: May I know whether any differentiation is made between
martial and -non-martial races even now?
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Sardar. Baldev 8ingh: None, no distinction is made.
Mr. Speaker: This question has been put so many times.

Shri Kegava Rao: May I know what are the special reasons for selecting the
site near Poona for the Military Academy?

Sardar Baldev 8ingh: I think the report of the Committee was circulated
about eighteen months ago, and the reasons for selecting the Kharakvasla site
for the Inter-Services Wing were described fully in that report. One of the
main reasons is that Kharakvasla has got an idesl climate and is also suitable
for training for the Army, Navy and Air Force.

Shri Kesava Rao: Is it not a fact that the place is surrounded by, hills and
therefore air training is not possible there?

Sardar Baldev 8ingh: If the hon. Member happens to go to that site some
time, he will himself be convinced that it is the best site available.

NoN-GOVERNMENT MILITARY ACADEMIES

*1409. Seth Govind Das: Will the Minister of Defence be pleased to state:

(a) the number of academies, run by non-Governmental agencies for
imparting ilitary education; and

(b) the amount of annual grant given by Government to such institutions?

The Minister of Defence (Sardar Baldev Singh): (a) The Government of

India hag no information about any non-Government military academies.

(b) Does not arise.

INCOME-TAX PAID BY BoMBAY MUNIOIPAL CORPORATION

*1410. 8hri Sidhva: (a) Will the Minister of ¥Finance be pleased to
state whether income-tax is levied on income from charges on drinking water
in bulk supplied by the Bombay Municipal Corporation to suburbs and
suburban Municipalities?

(b) If so, how much income-tax was recovered during the years 1946, 1947,
1948 and 1949 January to December?

(¢) Under what section is the income-tax levied on local bodies ?

The Minister of Finance (Dr. Matthai): (a) Income-tax is levied on the
income derived by the Bombay Municipal Corporation from the supply of water
to customers outside its local jurisdiotion.

(b) The information cannot be disclosed in view of section 54 (1) of the
Income-tax Act.
(o) Bection 3, read with section 4(8) (iii) of the Indian Income-tax Act.

Shri Sidhva: May T know whether such income-tax is charged to any local
bodies in this country who supply water outside their limits?

Dr. Matthai: There is a general provision in the Income-tax Act that the
income of local authorities is taxed only to the extent of the income derived
by them from the supply of commodities and services outside their jurisdictional

ares. Within their jurisdictional ares the income is exempt from income-tax,
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‘8hri 8idhva: May I know whether the Bombay and Calcutta Corporations,
supply water to the Railways outside their jurisdiction, and whether income-tax
is charged to them or they are exempted from it?

Dr. Matthai: I do not know what the position is with regard to this parti-
cular point, but the principle is that if the income is derived by the supply of
goods and services outside the jurisdiction of the municipal area, it is only then
that it would be subject to income-tax.

8hri S8idhva: May I know the reason why the hon. Minister refuses to dis-
close the information? Is it under the Act or is it......

Mr, Speaker: The hon. Member is expected to know the Income-tax Act.
8hri Bidhva: I am not expected to know all the clauses of it.

Mr. Speaker: He has referred to a specific section which prohibits the dis-
closure of information relating to such things.

8hri 8idhva: May I know how much amount has been recovered from the
Bombay Municipal Corporation for this purpose?

Mr. Speaker: Order, order. I do not think I will allow that questien.

TFrag Day COLLECTIONS

*1411. Dr. M. M, Das: Will the Minister of Defence be pleased to state:
(a) the amount of money collected on the last Flag Day; and
(b) how the money was spent?

The Minister of Defence (Sardar Baldev 8ingh): (a) Presumably the hon,
Member refers to the Flag Day Collections made at the end of 1948, because
the collections made at the end of 1949 have not yet all been received from
State Governmente and.nothing of the 1948 collections has been spent as.yet.
The collections made in October 1948 amounted to Rs. 12,59,338-15-4.

(b) A detailed statement is placed on the Table of the House [See Appendix
V1, Auncxure No. 37].

Shri Rathnaswamy: Has any amount out of this collection been set apart
for the relief of disabled soldiers?

Sardar Baldev Singh: The hon. Member will get the details from the state-
ment that I am laying on the Table of the House, but this Fund is meant for
the benefit of the ez-servicemen whether they are disabled or otherwise.

CusToMB BARRIERS

*1412. Shri Kesava Rao: (a) Will the Minister of ¥inance be pleased
to state whether there are any internal customs barriers operating in Indis
after January 19507

(b) How many were there after 15th August, 1947?

(c) Have any compensations been given to the States which have abolished
these customs barriers?

The Minister of Finance (Dr. Matthal): (a) Yes; in Rajasthan, Madhya
Bharat, . Saurashtra and Hyderabad.

(b) Buch barriers existed in the majority of the former Indian States.
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(¢) No. compensation has been given in any case but an ad hoc grant
of Iis. 45 lakhg hus been given to the Travancore-Cochin State for the year
1949-50 to avoid a sudden dislocation of the State finances.

Shri Kesava Rao: May I know whether any former State is levying customs
duties on food grains?

Dr. Matthai: T am sorry I have not got the information, but the internal
customs are still in force in the States which I have mentioned; on what com-
modities it is levied, I have no information.

Shri Kegava Rao: Do the Government propose to ask the States concerned
to immediately abolish the duty on food grains?

Dr. Matthal: The question of the existing land customs in these States was
examined by the Krishnamachari Committee and the agreement that has been
made by the Central Government is on the basis of the recommendations made
by the Krishnamachari Committee. We cannot go beyond that.

Shri Lakshmanan® What is the net loss to the Travancore-Cochin Govern-
ment consequent on the abolition of internal land customs?

Dr. Matthai: 1 have not got detailed information on that, but there is a
question about Travancore-Cochin coming after this question, relating to this
subject.

Shri Dwivedi: May 1 know what alternative taxes have been imposed as &
result of the abolition of these customs barriers?

Dr. Matthai: That is a matter entirely for those Unions of States. The
Central Government has nothing to do with it.

CENTRAL BoaArRD oF PHYSICAL EDUCATION AND RECREATION

*1418. Shri 8. O. Samanta: Will the Minister of Education be pleased to
state: '

(a) whethet any grants-in-nid to the Physical Education Institutions in the
country are given; and

(b) if the answer to part (a) above be in the affirmative, (i) the numes of
such institutions with their location; and (ii) the amount of aids given?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Yes, Sir.

(b) (i) The Hanuman Vyayam Prasarak Mandal, Amraoti (C.P.) Rs. 10,000.
(ii) Delhi Hockey Association, Delhi, Rs. ,027-15-0.
(iii) Bombay Olympic Association, Bombay, Rs. 3,000.

8hri 8. C. Samanta: May I know whether a Central Board of Physical
Education and Recreation has been set up?

Shri Khurshed Lal: Yes, the Government have set up an Advisory Board of
Physical Education.

Shri 8. 0. Samanta: Have any additional posts been created for the purpose?
Shri Khurshed Lal: The Board consists of honorary members.

Shri Rathpaswamy: Is any grant given to the Y.M.C.A. College of Physical
Education, Madras ?
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8hri Khurshed Lal: The only grants that have been given are those to the

institutions I have mentioned.

Dr. Deshmukh: May 1 know what is the total budget of the Central Govern-
ment on this?

Shri Khurshed Lal: The provision for 1950-51 is Rs. 1 lakh.

8hri Kishorimohan Tripathi: May I know what grant has been given to the
Hanumaen Vyayam Prasarak Mandal, Amraoti?

Shri Khurshed Lal: 1 have given that figure—it is Rs. 10,000.

8hri 8. 0. Samanta: May I know whether any scholarships have been insti-
tuted for higher education in this subject?

8hri Khurshed Lal: Not that I know of.

Shri 8. 0. Samanta: In which of the Universities are men and women
students adequately and systematically given training in physical education?

8hri Khurshed Lal: I require notice of that.

ABoLiTION OF CusToMs DUTIES IN STATES

*1414. Shri Sivan Pillay: (a) Will the Minister of Finance be pleased to
state from which date the Jand customs in the state of Travancore-Cochin was

abolished ?
(b) Was it done under instructions from the Government of India?

c) What is the amount of loss of revenue to the State on that account up
to the end of January, 19507

(d) In what way do the Government propose to recoup this loss to the
revenues of Travancore-Cochin?

(e) Has land customs been allowed to continue in any other State acceding
to the Union and if so, what are the names of such States?

(f) In what manner, if any, do the Government propose to abolish the land
customs in those States?

The Minister of Finance (Dr. Matthai): (a) From the 17th S8eptember 1949.

(b) The decision was taken by the State in consultation with the Govern-
ment of India.

(c) Roughly, about Rs. 85 lakhs.

(d) The reccupment of the loss is not the responsibility @f the Government
of India, but an ad hoc grant of Rs. 45 lakhs has been sanctioned for the year

1949-50 only, to assist the State.
(e) Rajasthan, Madhya Bharat, Saurashtra, and Hyderabad.

(f) Land Customs in these cases will be abolished gradually over a period
not exceeding four years in Hyderabad, and five years in the other Btates.

Shri Sivan Pillay: Have Government made any enquiry as to whether the
increase in food subsidy from 50 to 75 per cent. after the financial integration
would be sufficient to cushion the financial shock that has come about as &
result of the immediate and complete abolition of land oustoms?

17 P. 8. Deb,
%
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Dr. Matthai: I am afraid that that question goes far beyond the scope of
the present question, but I may inform the hon. Member that the arrangement -
that we have made with the Travancore-Cochin State is that whatever revenue
deficit they may incur during 1949-50 or whatever loss in revenue they may
incur because of the abolition of land customs, whichever is lower, will be re-
imburged by the Central Government.

Dr. Deshmukh: What is the expectation of revenue from income-tax in the
T'ravancore-Cochin State?

Dr. Matthai: This does not arise out of this question.

LAXHANPUR.-UDHAMPUR RoAD IN KASHMIR

*1415. 8hri Baigra: Wiil the Minister of States be pleased to state:

(a) whether the survey of the proposed road from Lakhanpur o Udhampur
i1 Jammu and Kashmir state has been completed ;

(b) when the road building programme will commence; and

(¢) whether in view of the importance of this road link for strategic and
public convenience reasons, a target date has been fixed for this road to be
cowmpleted?

The Minister of Home Aflairs and the States (Sardar Patel): (a) Yes.

(b) and (c). It has been decided not to proceed with the project for the
present for reasons of economy.

© oft ¥ T qE Aq@TGT AW fF 78 9% fead A aT gd
AT 39 X feqar Toam @+ gar ?

Shri Baigra: Will the hon. Minister be plcased to state as to how many
miles of this road have been surveyed and what amount of money has been
spent thereupon?

Sardar Patel: I cannot say what the expenses incurred on the survey are
The whole road has been sutveyed and the alignment has been completed.

Mr. Speaker: He wants to know the mile-length of the road.

Sardar Patel: I do not know. We have not got it. It must be with the
P.W.D.

e : 7 TF I A 91 FFA g 5 owwE sm g @
s ?
ghri Baigra: When is it expected that work on this road would commence ?
T@R @ : 9= dqr a3 aw gE g

Sardar Patel: The work would commence when money would be available.
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DISPLACED GOVERNMENT SERVANTS FROM BALUCHISTAN

*1416. Sardar Hukam Singh: (a) Will the Minister of Home Affairs be
pleased to state whether it is u fact that the Government of India have decided
to treat former non-Muslim employees of the Chief Commissioner’s Province of
Baluchistan, who have migrated to the Dominion of India, as Central Govern-
ment employees who opted for India? )

(b) Has similur treatment been accorded to displaced Government employees
of the N.-W.F.P., and Sind and if not, why not? ‘

The Minister of Home Affairs and the States (Sardar Patel): (a) Yes.

(b) No; because the Goverument servants from Baluchistan were Central
employees while the others were not.

Sardar Hukam Singh: Is it a fact that in the first instance choice was given
toe NN'W.F.P. employees to opt for India if they so wanted?

Sardar Patel: It may have been given. I have no idea. Priority was
given to Baluchistan employees because they were Central Government ser-
vants.  But about N.W.F.P. employees, we have tried to provide for as large
a number of them as possible.

8ardar Hukam S8ingh: Have the N.W.F.P. employees who came from:
Agencies and not districts been given the same privilege as that given to other
servants of the Central Government?

Sardar Patel: The same treatment has been given as far as possible.
Baluchistan is a separate thing, because it was directly under the Central
Government.

Bardar Hukam 8ingh: Agencies in N.W.F.P. also were directly under
the Central Government.

Sardar Patel: Those who were directly under the Central Government were
given the same treatment.

Sardar Hukam Singh: Is it o fact that the cadre of service of servants in
districts and in Agencies was uniform in N.W.F.P. and the servants ware
interchanged occasionally?  If that were so, then has the same treatment
been given to both? If they are of the same cadre, then would Government
consider giving those persons who come from districts the same treatment as
is given to others who come from Agencies?

Sardar Patel: If there are any cases of persons of the same cadre who are
not provided for and if they are brought to notice, they will be considered.

Shri Kamath: Is it not a fact that the Partition Council decided that
employees of Provincial Governments other than those of Punjab and Bengal
should not be given the right to opt for either India or Pakistan and as a result
the financial adjustments agreed to in the partition scheme left these displaced
Provincial Government servants in Sind, N.-W.F.P. and Baluchistan to Govern-
ment of Pakistan?

Sardar Patel: You can see that from the report of the Partition Committee.

Shri Xamath: Ts it not a fact that the present concession extended to
these displaced government servants from Baluchistan have been made ez-
grakia on compassionate grounds, and if so, what are the reasons for not ex-
tending the same concession ez-gratia to displaced government servants from

8ind and N.W.F.P.
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Sardar Patel: As I said, -Baluchistan employees were Central Government
«rvants. That is the reason for the distinction. (Interruption.) 'I'ne Cen-
tral Government had to accept direct responsibility for its servants.

PREVENTION OF BLINDNESS

*1417. 8hrl 8. 0. Bamanta: (a) Will the Minister of Health be pleased to
state what are the recommendations of the Joint Committee appointed by the
Central Advisory Board of Health and Central Advisory Board of Education
regaxrding - prevention of blindness in India?

(b) How far have those recommendations been implemented by the Ministry
of Health?

The Minister of Health (Rajkumari Amrit Kaur): (2) and (b). The recom-
merdations of the Committee are summarised on pages 84—100 of the Com-
mittee’'s Report, a copy of which is placed in the Library of the House. Copies
nf the Report were sent to the States Governments for necessary action. .

The main recommendations in so far as the Union Government is concerned
are (i) an Indian Council on blindness with corresponding Councils in the States
should be appointed, and (ii) an Adviser in Ophthalmology should be appointed
in the office of the Director General of Health Services.

The State Governments were addressed first with regard to the formation
of Councils in their respeotive jurisdiction. The Governments of Bombay,
Hyderabad and Patiala and East Punjab States Union have formed Councils
on Blindness. The other State Governments are considering the formation
of similar Councils. The Government of India propose to consider the for-
mation of a Central Council after the State Councils have been formed.

A post of Adviser in Ophthalmology was created on a temporary basis
in 1047 and the ¥ederal Public Service Commission were requested to recruit
@ suitable candidate. The officer selected by the Commission belonged to
the I.A.M.C. and was not desirous of leaving his permanent post in the Army
for a temporary one on the civil side. The question of filling the post was
postpened pending: a decision regarding the re-organisation of the Directorate
General of Health Services.

Shri 8. 0. Samanta: May I know whether any census has been taken of the
blind people in India?

Rajkumari Amrit Kaur: So far as I am aware, no census has been taken.

Shri 8. 0. Samanta: May I know the percentage of students reading in
schools and colleges who are affected by eye disease?

Rajkumari Amrit Kaur: T cannot tell you the exact percentage, because no
censud has been taken in this respect either.

Shri 8. 0. Samanta: Has the Junior Red Cross Society done anything in
the matter of blindness?

Rajkumari Amrit Kaur: No. The Junior Red Cross Society cannot under-
take this work.

Dr. V. Subramaniam: Is there any institution in Delhi for blind children
and if so, what is the grant that Government give to it?

Rajkumar Amrit Kaur; There is no institution for blind children, so far as
| know, in Delhi.
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8hri Dwivedl: May I ask, was some doctor from India sent to America to
receive training in the Eye Bank which provides eyes to the blind ?

Rajkumari Amrit Kaur: I am not aware whether any doctor has been sent

for this special study, but scholarships are given sometimes to those who wish
to go in for postgraduate studies in ophthalmology.

Dr. V. Subramaniam: Will the hon. Minister give proper help to the insti-
tution in Delhi, if its case i8 brought to her notice.

Mr. Speaker: Order, order. It is a suggestion for action.
8hri Kesava Rao: What is the percuntage of the blind in the country?

Shri Ohattopadhyay: May I know whether blindness ig on the increase o»
not;?

Shrl Sonavane: In view of the fact that there has been no census, will the
hon. Minister arrange to have some counting of the blind?
Mr. Speaker: It is a suggestion for action.

Shri 8. 0. Samanta: May I know the names of States where there are
associations for the prevention of blindness?

Mr. Speaker: That is too wide a question.

Shrimati Velayudhan: May I know whether there are any private institutions
which do relief work for the blind people.

Mr. Speaker: ] do not think that question need be answered.

REHABILITATION FINANCE ADMINISTRATION

*1418. Shri Raj Bahadur: Will the Minister of ¥inance be pleased to state:

(1) the number of applications received from the displaced persons residing
at present in the State of Rajasthan for loans from the Rehabilitation Finance
Adwinistration up to the 15th February, 1950;

(b) the number of such applications granted and the amount of loans
sanctioned;

(¢) the number of such upplications from Bharatpur and Alwar Districts in
Rajasthan - and

(d) the number of applications from the aforesaid districts granted up to the
16th February, 1950?

The Minister of Finance (Dr. Matthal): (a) 329.
(b) 66 for a total amount of Rs. 6,24,000.
(c) 73 from Bharatpur and 19 from Alwar.

(d) Four for a total amount of Rs. 88,000 from Bharatpur; and five for
total amount of Rs. 48,000 from Alwar.

Shri Raj Bahadur: May T know the number of applications pending now
from Rajasthan? ‘ ’
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Dr, Matthai: Out of the 329 applications received, 66 have been sanctioned
and 45 were rejected or filed. So that gives the hon. Member a basig for his
information.

Shri Raj Bahadur: May I know whether there is any machinery to ensure
that the loans advanced are spent on the purposes for which they are so
advanced ?

Dr. Matthal: It is constantly under review.
Shri Raj Bahadur: But is there any machinery?
Mr. Speaker: He says there is,

Dr. Matthai: There are several offices and branch offices and the officers
working in these offices have to exercise scrutiny precisely on that matter
which the hon. Member raised.

Shri Raj Bahadur: May I know whether the loans advanced to refugees in
Bharatpur and Alwar were advanced after the receipt of this question or before
that? ‘

Mr. Speaker: Order, order. That is making an insinuation.

Lala Achint Ram: May I know, Sir. the actual amount paid to the appli-
cants?.

Dr. Matthai: To the applicants in this particular case or generally.

Lala Achint Ram: In Rajasthan.

Dr, Matthal: T am afraid T have not got the information, but generally, as
T told the House a little while ago, if you take the total amount sanctioned by
the Rehabilitation Administration, T think it is only about half of that which
has eo far been actually dishursed. I should not be surprised if the same
proportion applies in this case.

Shri Vyas: May I know whether there were any Meos among those
who applied for this loan?

Dr. Matthai: I have no information,
LoaN BY GWALIOR GOVERNMENT

*1419. Lala Raj Xanwar: Will the Minister of ¥inance be pleased to state.

(a) whether the Gwalior State gave a loan of rupees 1} crores to Govern-
ment in perpetuity in the early seventies of the last century;

(b) whether there is any other precedent of a loan being given in perpetuity;
and

(¢) whether there is any likelihood of this loan being returned to the Gwalior

State or the Madhya Bharat Government or the amount utilised for the sole
benefit of the Gwalior State within g meagurable distance of term?

The Minister of Finance (Dr. Matthal): (a) Yes, Sir.
(b) Yes, 8ir.

(°) The loan was advanced for and the whole of the amount of the loan has
been spent on the construction of part of the railway system lying in the Btate
and there is no question of the loan being returned to anyone.

Lala Raj Kanwar: May I know what is the precedent of a loan being granted

in ?erpetuity? .
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Dr. Matthai: Since 1 received notice of this question, I looked up the papers
where there are quite a number of precedents.

Lala Raj Kanwar: May I know a few instances of loans of that nature?

Mr. Speaker: Order, order. We need not go into that.

8hri Jajoo: May I know the rate of interest on this loan?

Dr, Matthai: This particular loan was given, I think, at four per cent.

8hri Jajoo: Is it being regularly repaid?

Dr. Matthai: As a matter of fact, this loan was spent really on the cons-
truction of the railways and now that these railways have been taken over by
the Centre, this amount appears as part of the capital at charge of the Indian
Railways.

8hri Kamath: As the loan was given in perpetuity, is there any reason why
the loun should be returned before the expiry of the term of perpetuity?

Mr. Speaker: Order, order. .
Sardar Sochet 8ingh: Will the Government of India be indebted to the
Gwalior Government for all time to come?

Mr, Speaker: The hon. Minister has cleared the ground. He said that
the amount is not going to be paid back on account of the integration of the
Railways.

Sardar Sochet 8ingh: Which means they are ever indebted to the Gwalior
Btate. :

Mr, Speaker: It is open to the hon. Member to draw any inference.

ART GALLERY OF EUROPEAN ARTS

%1420, Prof, 8. N. Mishra: (a) Will the Minister of Education be pleased to
state whether Government propose to establish an Art Gallery of Europeun Arts
in India?

(b) If so, what is their scheme for the purpose?

The Deputy Minister of Oommunications (S8hri Khurshed Lal): (a) There is
no such proposal under consideration of the Government.

(b) The question does not arise.

Prof, 8. N. Mighra: May I know whether even a section of European art
pieces is contemplated in the present collection of the Government of India?

8hri Khurshed Lal: With the limited finances that we have, it will be quite .
enough if we can set up even a good gallery of Indian art.

ANTHROPOLOGY

*1421. Dr. Deshmukh: (a) Will the Minister of Education be pleased to
state whether there are any facilities for the study of and research in Anthro-
pology in India?

(b) What steps have Government taken so far to encours

. k . ge the study ¢
regearch in this science? y of and
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The Députy Minigter of Communications (Shri Khurshed Lal): (a) and
(b). Yos. Bince 1945 the Government of India have set up a Department
of Anthropology where facilities for the study of and research in different
branches of Anthropology are provided. Steps ure taken to encourage
research depending on the availability of necessary funds.

Dr. Deshmukh: Is any instruction in this science imparted at any place?

Shri Khurshed Lal: Yes, by the Director of Anthropology and his assis-
tants at Calcutta. They give lectures and help research.

Dr. Deshmukh: What is the number of students attending the lectures?

Shri Khurshed Lal: I want notice of that question.

Dr, Deshmukh: Is there any scheme for enhancing or increasing the
facilities for education in this science?

Shrl Khurshed Lal: With the limited funds at our disposal, it will not
be possible for us to provide greater facilities than exist at present.

Dr. Deshmukh: May I know if any scholars have been sent to foreign
countries by Government for higher studies in Anthropology ?

Shri Khurshed Lal: I want notice of that question.

8hrl Buragohain: Was any field-survey undertaken in the Abor Hill
District and Mishmi Hill District?

Shri Khurshed Lal: I do not think it arises out of this question.

Bhri B. 0. Samanta: May I know whether any Anthropology section is
being opened in the Delhi University?

8hri Khurshed Lal: The Director of Anthropology has his office at
Calcutta. '

Shri Ohaliha: Was any investigation of the Abor Hill District cerried by
the Director himself?

8hri Khurshed Lal: How does it arise out of this qu-estion?

STuDY OF INDIAN ARCHITEOTURR

#1422, Dr. Deghmukh: (a) Will the Minister of Education be pleased to state
whether there are facilities for the study of and research in Indian
Architecture ?

(b).What steps have Government taken so far to encourage the study and
research in this science?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) and
b). The hon. Member’s attention is drawn to & statement placed on the

Table of ,the House.
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STATEMENT
Indian Architecture forms part of the courses in Architecture provided at the following
institutions :
(i) Delhi Polytechnic.
(ii) Sir J. J. School of Arts, Bombay.
(iii) Kalaabhavan Technical Institute, Baroda. °
(iv) Bengal Engineering College, Sibpur,

As far as is Known, no research work in Indian Architecture is being carried out at these
institutions.

2. With a view to ensuring a uniformly high standard of Architectural Education, the
All India Council for Technical Education has set up & Board of Technical Studies in
Architecture and Regional Planning. This Board has prepared a comprehensive five year
course of training in Architecture of a standard comparagle to the courses of the Royal
Institute of British Architects. The Board has also prepared a model scheme for the
establishment of Architectural Institutions in the States.

3. For advanced training and research, a specialist committee has been appointed by the’
Board to consider the question of establishment of a Central Institute of Architecture,

FaorLiTies For STUDY AND RESEARCH IN ETHNOLOGY

#1423, Dr. Deshmukh: (a) Will the Minister of Education be pleased to
state whether there are any facilities for the study of and research in Ethno-
logy in India?

(b) What steps have Government taken so far to encourage the study of and
research in this science?

(c) If not, do Government propose to consider the matter?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) and
(b). Yes, facilities for the study of, and research in the Science of Ethno-
logy are available in the Department of Anthropology which was established
by the Government of India in December, 1945.

(c) Does not arise.

Dr. Deshmukh: May I know if any research in this science is being done
by the Council of Scientific and Industrial Research?

8hri Khurghed Lal: No, Sir. At present it is being done by the Director
of Anthropology.

Shri Borooah: May I know whether a party of Norwegian Ethnologists has
come to India recently to do some research work in the North-East hills of
Assam?

Shri Khurshed Lal: I require notice of that.

THEPT OF ARMS FROM KANPUR ARMOURY

*1424. Shri R. Velayudhan: Will the Minister of Defence be pleased to
state:

(a) whether there was p theft of fire-arms and ammunition fromn the armoury
and Magazine of the 7th Cavalry Battalion at Kanpur recently; and

(b) if so, whether any part of the stolen fire-arms and ammunition was re-
covered ?

17 P. 8- Deb-
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The Minister of Defence (Sardar Baldev Singh): (a) Yes.
(b) Not yet.

8hri R. Velayudhan: May 1 know whether there was unything stolen from
the same Maguzine lust year? ‘

Sardar Baldev Singh: I require notice.

Shri Tyagh: What was the quantity of fire-nrms and ammunition stolen ?
y Sardar Baldev Singh: Five pistols, four rifles and 914 rounds of ammuni-
ion.

Shri Kamath: Is this theft being investigated—is it being enquired into?

Sardar Baldev Singh: The investigation is proceeding.

8Shri Sidhva: Is it o fact that these thefts take place frequently and if so
what steps are Government taking to prevent them?

Sardar Baldev Singh: All the thefts that have taken place the hon. Mem-
bers have brought to the notice of the House. :

8hri Sidhva rose—-
Mr. Speaker: I think the presumption is not correet.

Shri Sidhva: I would refer to the theft that took place in the Kirkee
factory.

Mr. Speaker: There may be two, three or five thefts, but it cannot be
said that they have been frequent.

8hri Sjdhva: Why should there be theft in arms and ammunition factory?
Mr. 8peaker: Why should Members put uny questions which are inadmis-
sible?  But still they put.
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Seth Govind Das: Is it not a fact that these thefts were committed ab
places where big factories and depots are situated and that the enquiries
instiluted therein and particularly in Jubbulpore have yielded no results?

Mr. 8peaker: Order, order.

Shri Kamath: When was this particular theft discovered and have any
arrests been made?

Sardar Baldev Singh: I could not say offhand whether any arrests have
bern made, but as soon as this theft took place enquiries were instituted

and the matter is still under investigation.

. L
Shri Raj Bahadur: May I know whether any of the employees in the Arms
and Magazine depots have been suspected and whether any action has been

taken against them?
Mr. Speaker: Order, order.
Sardar Sochet Singh: What was the date of occurrence of the theft ?
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-Sardar Baldev Singh: I have not got the exact date, but 1 can get it for
the hon. Member if he wants.

MoTOR ACCIDENT IN JUBBULPORE

*1425. Shri Kamath: Will the Minister of Defence be pleased to state:

(a) whether it is a fact that recently, in the latter part of Junuury, or early
in February 195 a military vehicle knocked down u rickshaw near the Gun
‘Carriage Factory, Jubbulpore, killing three women and one child outright;

(b) who was driving the vehicle;

(c) wﬁo were the occupants of the vehicle at the time;

(d) whether tlie matter was reported to the Military Police;

(e) if so, whether any investigation has been made; and

(f) if s, what s'age it has reached?

The Minister of Defence (Sardar Baldev Singh): (a) Yes.

(b) A civilian driver in military employ.

(¢) Certain military personnel of Signal Training Centre, Jubbulpore,

(d) Yes.

(¢) A Military Court of Enquiry was held.  The driver .of the vehicle was
handed aver to civil police for prosecution.

(1) Investigation is still in progress.
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Seth @cvind Das: Apart from this particular case, have the Government
reccived any more complaints from Jubbulpore ugainst the usual rash driving
of vehicles by the military drivers resulting in accidents and much incon-

venience toc the people there?
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‘Sardu Baldev Singh: the Government have received such complaints and

they bave taken action against the drivers involved, as for example, .thc

driver in this particular case has been handed over to police for prosecution.

ghri Kamath: Has it been reported to the hon. Minister that for three
davs after this accident had taken p!up_e the police were not allowed by 'tht
military authorities to examine any military vehicle und that in the mean tm{:e
the pai'tioular vehicle concerned in this aceident was washed and painted up:
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Sardar Baldev Singh: I um not awsre of the information that the hon.
Member is conveying to the House, but I want to assure him that as far as the
investigntion is concerned therc will be no difficulty raised by the military
suthorities and cvery facility will be given to investigate this particular case.

o thl'i Tyagi: Hus uny compensation been paid to the families of the persons
injured? ’
Sardar Baldev 8ingh: No such claim has been received up till now.

ﬁhri Tyagi: Is it the custom in the Defence Departuent that when such
ascidents occur the familier of those who are injured are paid any compen-
sation ?
Mr. Speaker: Order, order. 1 think it is too general a question.
SCHEDULED AREAS IN STATES

*1426. Shri P. K. Ramiah: Will the Minister of Home Affairs be pleased
to state whether any Order has been issued under para. 6 of the 5th Schedule
to the Constitution declaring certain parts of States in parts A and B of the
First Schedule of the Constitution of India as Scheduled Areas?

The Minister of Home Affairs and the States (Sardar Patel): An Order of
the President in respect of Part A States has been issued. The necessary
Order in respect of Part 1B States will be issued shortly.

LAwWS AGAINST FORRIGN MISSIONARIES IN PRINCELY STATES

*1427. Dr. R. S, 8ingh: Will the Minister of States be pleased tc state:

(a8) the number of acceding Princely States in which laws were in force
against the permanent residence of foreign missionaries;

(b) whether those laws are still in force there; and

(c) whether the Government propose to abrogate those laws or introduce
similar laws in all the States of the Union of India?

The Minister of Home Affairs and the States (Sardar Patel): (a) So far as
we have been able to ascertain, none of the Indian States Had any such law

in force.
(b) and (c). Do not arise.

Dr. R. 8. 8ingh: Is it a fact that some of the foreign missions mis-
sionaries in Indin are being utilised by the conservative elements of the west
for propagating their partisan political views in India?

Sardar Patel: Government have no information of that kind.

Shri Chaliha: May I know whether any foreign missionaries are ourrying
on anti-Indian propaganda in the hills and other places?
Sardar Patel: No such case has been brought to the notice of Governmens.

Dr. R. 8. 8ingh: Ts it n fact that some of the foreign missionaries in
Assam are trying to make a deal with the Muslim Leaguers to capture politi-
cal power over there? '

Sardar Patel: T do not think so. - The missionaries are irymng to adjust
themselves to the changing conditions. .

Shri Tyagl: Are these good-will missions of foreiga cquntriss?
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Mr, Speaker: Order, order.
.Bardar Patel: All missions are alike.

Dr. M. M. Das: Sir, may I know whether any Member of this House is
entitled to usk your favour of dire:ting any hon. Minister in charge of absentec
Members' questions to give the answers to those questions?

Mr. Speaker: If the question is of importance,.if the Speaker is requested
und if there is time, he may permit that. - In this case the hon. Member is
absent. The general rule is that unless a specitic authority is given one does
not like the idea of encouraging Members to put questions and then remain
absent and have thems answered in the House.  Again, there is also the
further practice that such questions do not come up unless the whole Question
List is over, and if time is left then that question is taken up.

Dr. M, M. Das: Under Rule 42 sub-rule (c)......

Mr, Speaker: 1 have not referred to it, but 1 believe it upplies to Members
present, not to Members ubsent.
TRANSFER OF ENcCLAVES FROM BoMBAY To HYDERABAD

*1480. Shri Deogirikar: Will the Minister of States be pleased to state:

(n) whether on 26th January 1950 some 10 villages from Sholapur Distriet
were transfevred to Hyderabad State;

(b) It the auswer to purt (s) ubove be in the affirmative whether any consent
was taken cither of the people in those villages or of the Government of
Bombay before doing so:

(c) whether Primnary Iducation, Co-operative Societies and Gram-panchayats
in the reported trunsferred villuges will continue as belore;

(d) whether the land revenue to which these villages will be subjected to,
in Hyderabad State is hewvier than the land revenue in Bombay State; snd

(¢) whether there was any representation made by the inhabitants of those
villages against their transfer and if so, with what result?

The Minister of Home Afairs and the States (Sardar Patel): (1) Yes.

(b) The Government of Bombay had agreed to the proposal. ®

(¢) Thie is the responsibility of the Hyderubad Government now.

{d) Yes, but the Hyderabad Government have decided to ~ontinue the
existing rate of Land Revenue in Bombay.

(¢) A number of petitions were received but in those matters one can
hardly expeet any unanimity.

Shri Deogirikar: May I know whether the farmers in those villages huve
to pay import und export octroi duty?

Sardar Patel: 1 do not think so.

8hri Deogirikar: May 1 know what advantages these villagers arc going to
get in respect of the enhanced land revenue und octroi duty which they will
have to pay now?

Bardar Patol: They do not have to pay any enhanced land revenue. The
slutus quo has to be maintained according to the Agreement.

Shri Deogirikar: Do the acts of the Bombay Government such as tenancy
legislation, compulsory education, prohibition and wmanogamy continue in those:

villeges? -
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Mr. 8peaker: I do not think it is a question which need be answered.

Shri Sonavane: What are the namet of these villages which have been
transferred ?

Sardar Patel: All the information is contained in the White Paper.

Shri Sonavane: What are the reasons for transferring these villages from
Sholapur District to Hyderabad State?

Sardar Patel: Good administration.

FOREIGN SCOHOLARSHIPS FOR BAOKWARD AND SOHEDULED CASTES STUDENTS

*1481, Shri Yadav: (a) Will the Minister of Education be pleased to stute:

(a) the number of backwuard class students who are studying in the U.S.A.,
U.K. and other foreign countries;

(b) the number of Scheduled Castes students, studying in the U.S.A., U.K.
and other foreign countries,

(c) how many of them are Gove.nment scholars (Backward Class and
Scheduled Custes separately); and

(d) whether there are some applications still pending?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) The
information is not readily available and it will have to be collected from our
Missions abroad.

(b) and (c). (i) Complete information is not available as in respect of
private students it will have to be collected from our Missions abroad.

(i) Of the seven Scheduled Castes Government scholars studying abroad,
five are in the U.K. and two in the U.S.A. _

(i) Figures for Backward class students will have to be collected.

(d) The question does not arise since no Government of India scholarships
were awarded after 1947,

o o Ole : wr & oA @war § fe feadr qeaned s § 7

shrl Yadav: May T know the number of applications received?
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Shri Khurshed Lal: T have stated that this question does not arise since

no scholarship wus awarded after 1947.

shri R. Velayudhan: Ts there uny reason for stopping the s-holars from
studying abrond in 1948-49?

: : i toppel
urshed Lal: The Scheduled Caste scholarship scheme was st
for ?Illl:i rex:ion that it was thought that it would be betber to give education to

a greater number here than to send a few mediocres abroad.

it i 5t the foreign-
va Rao: May I know whether it is a fact that many of | ‘eig
reh::)l?dxl:xeduled Cast,eys and other tribes people are not given suitable jobs?

Shri Khurshed Lal: I would require notice of that question.
Mr. Speaker: It does not arise..
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Shri Kegava Rao: Is it a fact that very recently & Doctor of Agronomy was
offered a job of Rs. 120?

Mr. Speaker: Order, order. No individual questions.

Shri Sonavane: Are there no students above the mediocre calibre among
the Scheduled Castes?

Mr. Speaker: Order, order.

_ 8Shri R, Velayudhan: May I know whether there are Scheduled Caste stu-
dents who have got first and second class in the Londou School of Economics?

_ Mr. Speaker: He has not followed the answer. His answer was that
;]nstead of sending a few people outside, a greater number is given education
ere.

Shri EKhurshed Lal: In the general scheme of scholarship the very best
people were sent.  The scheme for the Scheduled Castes had to be instituted
separately because very few of them could come under the general scheme and
uaturally the students who were selected under the special scheme for Sche-
duled Castes were not first class students, and it was thought desirable that it
would be better to give instruction to a greater. number of people here. with
the same amount than to send a few who are not first class abroad.

Shri Sonavane: May I know what arrangements are made to bring the
Scheduled Castes up to that level?

Mr, 8peaker: Order, order.

Shrimatj Velayudhan: I want to know whether any student from the
Scheduled Castes was selected after the abclition of the scheme?

8Shri Khurshed Lal: The number of persons selected from 1945 to 1947 are as
follows: 9 were sent to U.K. and 6 to U.S.A. making a total of 15. There

has been no selection since 1947.

Shrimati Velayudhan: I want to know whether the hon. Minister is aware
if any student was sent after the abolition of the scheme?

Mr. Speaker: The question appears to be contradictory.

Shri Khurshed Lal: These were sent in 1945-46-47 under the general scheme.
The Scheduled Caste scholarship scheme was abolished in 1945.

SoHOOLS FOR THE BLIND

#1432, Lala Raj Kanwar: (a) Will the Minister of Education be pleased to
state the number of schools for the blind of both sexes in the various States
including the Centrally Administered areas in the country?

(b) What financial or other assistance is afforded by the Government to these
Schools?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) and (b).
Hon. Member's attention is drawn to a Statement laid on the Table of the

House.
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STATEMENT

(8) The total number of Schools for the Blind of both sexes in the various States including
the Centrally Administered Areas in the country is 44.

(b) Education including the education of the blind is the concern of the State Govern-
ments. Almost all the Institutions for the Blind roceive grants-in-aid from their respective
State Governments, but the exact amount of the grants is not known. The Government of
India have, however, given a sum of Rs. 7.520 as grant-in-aid to 14 Institutions for the
Blind for transcribing hooks in Uniform Indian Braille, during the year 1949-50, and offer
expert technical advice and co-ordinate their activities.

Lala Raj Kanwar: May T know what is the number of schools for the blind
in the Centrally Administered Areas?

Shri Khurshed Lal: I would not be able to give the number of schools.

Lala Raj Kanwar: What is the number of blind boys and girls of school-going
age?

Shri Khurshed Lal: I do not think there are any statistics about this.

Shri Deshbandhu Gupta: Out of this figure of 44 given by the hon. Minister
is there any institution in Delhi which is receiving any aid?

Shri Khurshed Lal: Two. The Institute for the Blind, New Delhi and the
Industrial School for the Blind, Tughlakabad.

Shri Deshbandhu Qupta: Whut is the amount of aid given to the Institute
for the Blind in New Delhi?

8hri Khurshed Lal: I would require notice.
&3 ifg g Fa1 dgor gefafeed ofwar & seai Y @em
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Seth Govind Das: Is the numnber of blind persons in the Centrally Adminis-
tered Areas exceptionally large as compared to others?

A grEE @1 S A, A gal F ff w9 wga g

Shri Khurshed Lal: No, Sir, there are many blind persons in other areas
as well.

SR wrefag : Ware §got wefafres ofar § | wwagt B
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Thakur Lalsingh: Bhopal being u Centrally ~Administered area, is any
institution of this type working there and, if so, what aid it is receiving?

S gaEE o Ware oY der cefafreed wfan gom &) af
q% gt g FElegmE T g |

Shri Khurshed Lal: Bhopal was included in the Centrally Administered
Arcas only recently; no such institution, therefore, exists there at present.
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EpucaTioN ¥OR ARMED FORCES PERSONNEL

*14838. Shri B. K. P. 8inha: (a) Will the Minister of Defence be pleused to
state whether there is any provision for impurting general cducation to the
man in the Defence forces?

(b) If so, what is the scope and nature of this education, und if not, why
not’

(c) What is the language and script in which education is impnrted?
The Minister of Defence (Sardar Baldev Singh): (1) Yes.

(b) In the Army facilities exist for preparing the men up to the Army
Special Certificate of Education which has been recognised by most of the
Universities as equivalent to the Matriculation.  Similarly facilities are pro-
vided for education in the Naval and Air Force establishments. .

(¢) Army—Hindustani in Roman seript. For Army Special Certificate of
Education, however, the mediumn of instruction is English.

Navy—English.

Air Force—English.

Shri B. K. P. 8inha: May I know what is the amount spent over this
education ?

Sardar Baldev 8ingh: | require notice.

Shri B. K. P. Sinha: May T know if Government will consider the advis-
ability of abolishing the Roman script altogether and ndopting the Devnagri
script in his place?

Mr. Speaker: Order, order. That will be a suggestion for action.

INDIAN F.u-FOLICEMEN oF Hong-Kong

*1434. Giani G. 8. Musafir. (a) Will the Minister of Home Aflairs be
pleas «l to state whether Government have received a representation from the
ex-policamen (Indian Nationals) of the Hong-Kong Government who were dis-
missed from service because of their anti-British activities during the: World War
I

(b) 1f so, do Gcvernment propose to deal with their case of re-employment
in the Tndian Police Force, at par with the other ex-service men?

The Minister of Home Aftairs and the States (Sardar Patel): (a) No.

(b) Does not arise,

INDUSTRIAL FINANCE CORPORATION

*1435. Shri Chandrika Ram: Will the Minister of Finance be pleased to
state with what amount, to which Industries and to what States, the Industrial
Finance Corporation has given help in the year 1949-50?

The Minister of Finance (Dr. Matthai): T lay ‘on the Tuble of the House a
" statement containing the information required by the hon. Member.
17 P.S. Deb
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STATEMENT

The Industrial Finance Corporation of India has sanctioned during the year 18498-50 i.e.
during the 12 months ending the 3lst March 1850, accommodation to industries aggregating
Rs. 3,41,25,000. An analysis of the accommodation  sanctioned industry-wise is given
below :

Type of Industry Amount sanctioned
Rs.

(1) Textile Machinery 43.00,000
(21 Mechnical Engineering 20,00,000
(3) Electrical Engineering ... 25,50,000
-(4) Cotton Textiles 78,50,000
(5) Chemicals 8,00,000
(6) Cement .. 40,00,000
(7) Iron and Steel (Light Engmeenng) ... 25,00,000
(8) Electric Power .- ... 9,00,000
(9) Aluminium ... 40,00,000
(10) Mining ... 30,00,000
(11) Oil Mills ... 175,000
(12) Unclassified 20,560,000
3,41,25,000

'T'he distribution of the assistance gmnmd amongst the various States is as follows :

Name of State No. of applications Amount

sanctioned sanctioned
Rs.

Bombay 7 63,50,000
Bihar

Madhya Pradesh (C.P.) 1 10,00,000

Delhi, Ajmer and Merwara
and other  Centrally
Administered areas.

Punjah
Madras 2 45,00,000
Orissa 2 19,00,000
U.P. 7 51,75,000
West Bengal 5 1,22,00,000
Greater Rajasthan 1 30,00,000
3,41.25,000

Shri Ohandrika Ram: Is there any scheme for givire help to Leather
industries ?

Dr. Matthai: Tt is not in the list as set out here and whether it is included
in any of the other main categories or included here, T do not know. but if the
hon. Member will kindly put down a question, I will try and collect the infor.
wation for him.

Shri Ohandrika Rsm: What are the industries in the list?
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Dr. Matthai: 1 could read a long statement.
Mr, Speaker: He may refer to the stutement,.

Shri T. T. Krishnamacharl: May I ask, Sir, what time i taken by the
Industrial Finance Corporation to dispose of the applications for a loan and
what time does it take after the application is disposed of, for the amount to
be disbursed?

Dr. Matthai: It is difficult ofi-hand to answer the first question. I think
it has been put to me before. It depends of course on the kind of enquiry
that has to be done with reference to the circumstances of the «pplicant
industry. With regard to the second question, what T am in a position to say
at present iy that there is still a considerable lag between the amount sanctioned
and the amount disbursed, the reasons being more or less the same as in the
case of the Rehabilitation Administration.

shri T. T. Krishnamachari: Would 1 be correct in saying that the time tuken
is usually a period of a year for the transaction to be completed?

Dr. Matthai: 1 have known a particular case where it has been less than a
year.

Shri Deshbandhu Gupta: What is the minimum time taken by the Corpora-
tion to decide a case?

Dr. Matthai: It is very difficult for me to give precise answers to these
questions,

Shri Tyagl: Is the hon. Minister aware whether some of this help has gone
to the village industries as well?

Dr. Matthal: It is really for large-scale industries.

WRITTEN ANSWERS. TO QUESTIONS

DEFENCE DEPARTMENT ‘GROW MORE Foop’ CAMPAIGN IN SHILLONG

*1428. Shri R. K. Ohaudhuri: (a) Will the Minister of Defence be pleased
to state whether it is a fact that the Defence Department spent some money
during last two years for ‘Grow More Food' Campaign in Shillong and if so,
what is the totul arount?

(b) Is it a fuct that last year the Shillong Indp 181 Bdge Group spent money
and petrol in srranging to plough land by tractor?

(¢) Is it a fact that nothing was grown?

(d) Is it a fact that Shillong 181 Indp Bdge Group purchased ‘‘rotten
potatoes’’ sceds from some merchants when the season was over last year?

The Minister of Defence (Sardar Baldev Singh): (a) No.

(b) Yes, some money and petrol were spent in ploughing the land with
tractors,

(e) No, it is not o fact, About 230 maunds of cropg were harvested and
the expected yield from the current crops is about 13,850 maunds.

(d) The reply is in the negativu.
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APPOINTMENTS OF HigE CourT JUDGES

*1429. Shri Nadimuthu Pillai: (a) Will the Minister of Home Aflairs be
pleused to state whethe: there is any proportion allowed for the Bar, the I1.C.8.
gronp of District Judges and the non-1.C.S. group of district Judges in the
matter of their recruitment to the High Courts and whether these groups nre
still trented as separate and distinet sources for purposes of recruitment to the
High Courts in Indin?

(b) How many are there from each of these groups on the High Courts in
Caleutta, Bombay, Madras and Patna to-day?

(¢) Have Government communicated this policy to these States for
observance by them when they make proposals for appointments io their
High Courts?

(d) If Government have not communicated this policy to the various Gover-
nors and Chief Justices of States do Government propose to communicate it
now?

The Minister of Home Affairs and the States (Sardar Patel): (a), (c) and (d).
High Court Judges arc recruited from the Bar, and District Judgey belonging
to the Indiun Civil Service and the Provincial Civil Service. hut no proportion
of vacancies is reserved for any of these categories. Selection js made solely
on considerations of merit and this policy is well known to State Governments.

(L) A statement is laid on the Table of the House.

STATEMENT

Number of Judges (including the Chief Juatice) from the three categoriea i.e. the Bar, the
1.0.8., and the P.C.S., in the High Courts at Caleutta, Bombay, Madras and DPatna.

Name of High Court  Members 1.CS. P.C.S.
) of Bar
Calcutta 13 5 1
Bombay - 7 4 Nil
Madras 11 5 Nil
Patna 5 5 1

AQGRICULTURAL FINANOE CORPORATION

*1438. Shri Ohandrika Ram: (a) Will the Minister of Finance be pleased to
state whether there is any proposal for setting up of an Agricultural Finance
Corporation ?

(b) If the answer to part (a) above be in the negative, what steps, if any.
are Giovernment taking to finance the programme of the agricultural develop-
ment of the country?

'!.‘he Minister of Finance (Dr. Matthai): () There is no proposal for the
setting up of a Central Agricultural Finance Corporation, but a suggestion had
been made to the States Governments that they might consider the adviaahility
of setting up suitable organisations. ) ' '

(b) The programme of agricultural development of the countrv ig uenally
finauced through States Governments. Tn addition to providing finance to the
States for the execution of the multi-purpose river valley projects, the Govern-
ment of Tndin have been rendering extensive financial assistance to the States
in connection with the ‘Grow More Food' campaign.
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WAR PENSIONERS TRIBUNALS

*1437. Shri Rathnagwamy: (u) Will ‘the Minister of Defence be pleused to
state how many War Pensionerg Tribunals are at work in India?

(b) How many cuses of appeals were heard in 1949-507?
(c) 1s there any proposal to abolish this establishment?

The Minister of Defence (Sardar Baldev 8ingh): (u) Eight, including one
Central Appeal Tribunul which hears appeals against the decisiong of seven
Pensions Appeal Tribunals proper.

(b) 11,360 appeals were heard and disposed of by the seven Pensions Appeal
Tribunals during the period 1st April 1949 to 28th February 1950.

(¢) The Rensions Appeal Tribunals are concerned with claims arising out
of Service during the war of 1939-46. Judging by the number of appeals at
present outstanding, it would appear that most of these Tribunals can ve closed
by the end of this year.

INDIAN DaNcCING

*1438. Shri Rathnaswamy: Will the Minister of Education be pleased to
state:

(2) whether any state aid or encouragement is given to improve the art of
Indian dancing ;

(b) whether any representations have been received by the Government for
state aid; and
(¢) if so, what steps have so far been taken on these representations?

The Deputy Minister of Communications (8hri Khurshed Lal): (a) Grants-
in-aid are being given by the Government direct or through the Local Adminis-
tration to some institutions like Visva Bharati (West Bengal); Kalakshetra
(Madras); Sangeet Bharati (Delhi); whose curriculum includes dencing. No
grant is being given tc any organisation specifically for dancing.

(b) and (c). No request has been rcceived from any organisation exclusively
for dancing.

Tour oF TURKISH STUDENTS

*1439. 8hn Joachim Alva: Will the Minister of Education be pleased to
state:

(1) whether a batch of Turkish students which toured Pakistan in February-
March 1950, expressed a desire to visit India; and

(b) whether any invitation was tendered to them to tour India by the High
Commissioner for India in Pakistan?

The Deputy Minister of Communications (Shri Khurshed Lal): (1) A batch
of Turkish students requested our Ambassador for facilities to tour in India
and study the social und economic conditions here. They also requested for
some financial assistance and concessions in Steamer and Train fares, The
proposal is under consideration of the Government of Tndia. Tt isx not known
whether the same batch of students has been touring Pakistan,

(b) We have no information,
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REPARATION CLAIMS IN RESPECT OF ASSAM AND MANIPUR

*1440. Shri J. N. Hazarika: (a) Will the Minister of Defence be pleased to
state what is the total amount of compenssation claimed by Indians in Assam
for damuges cuused during the last War (in India)?

(b) What is the total amount of claims which are still to be paid?

(c) What is the total amount of claims so far lodged through the Government
of Assam?

(d) What are the amounts paid to the people of the Stute of Manipur for
damages done in the State?

(e) When will all the claims be paid?

The Minister of Defence (Sardar Baldev Si.ngh.{: (a) to (e). It is presumed
that the hon. Member is referring to claims for damages resulting from occu-
pation by Allied troops and the enforcement of denial measures. This infor-
mation is not reudily available und it will {uke far more effort and lime to
collect it than its interest or practical value justifies.

CENSUS OF VEGETARIANS AND NON-VEGETARIANS

*1441. Lala Raj Kanwar: Will the Minister of Health be pleased to refer
to reply given to part (d) of my Starred Question No. 582 on lst March 1948
regarding Researzh in vegetarian and non-vegetarian diets and state whether
enquiries into the natter are likely to be made in connection with the forth-
coming deceunial census?

The Minister of Health (Rajkumari Amrit Kaur): A country-wide enquiry
regardiag vegetarinn end non-vegetarian diets and their effects on health, ete.,
cannot be ‘undertaken in conjunction with the forthcoming decennial census.
As the enumerators are honorary the census questionnaire has to be kept as
simnple as possible.

GRANT TO VELLORE CHRISTIAN MEDICAL COLLEGE

*1442, Shri Obaidullah: Will the Minister of Health be pleased to state:
(n) the amcunt of grant that is given to the Vellore Christian Medical College

by the Government of India; ynd .

(b) whether it is a fact that the manngement admits only 10 per cent. of
non-Christians to the College?

The Minister of Health (Rajkumari Amrit Kaur): (n) The Government of
Indin do not pay any grant to the Christian Medical College, Vellore,

(b) The College authotities have not fixed any percentage for the sdmission
of non-Christian students. :

AERODROMES IN ORISSA

*1443. Maulvi Haneef: (a) Will the Minister of Defence be pleased to refer
to the answer given to starred question No. 864 on the 14th March, 1950
regarding eerodromes ir. Orissa nnd state what has happened to the lands and
buildings of the nbandoned aerodromes in Orissa?



WRITTEN ANSWERS . 1339

(b) Was any site in the district of Balasore in Orissa acquired after the year
1945 for the construction of an aerodrome for civil aviation?

(e) If so, what has happened to this site?

The Minister of Defence (Sardar Baldev Singh): (u) All land requisitioned
for the construction of airfields (subsequently abandoned) in Orissa has been
derequisitioned (i.¢., returned to original owners). Defence Ministry assets
created on onc anirfield were handed over to the owners on ‘No cost basis' in lieu
of restoration. The ussets on another airfield huve been handed over to the
State Government for housing refugees. No saleuble assets were created ou
tho other abandoned airfields.

(b) No.
(c) Does not arise.

CoNoILIATION COMMITTEE
%1444, Shri K. O. S8harma: Will the Minister of Defence be pleased to
state:

(u) whether it is a fact that the Ministry have abolished the Conciliation
Committees which were formed in Cantonments to advise the Government un
labour disputes; anl

(b) if so, the reasons therefur?

The Minister of Defence (Sardar Baldev Singh): (a) No; there have never
besn any Conciliation Committees in Cantonments.

(b) Does riot arise.
STRIKES IN CANTONMENT BOARDS

*1445. Shri K. O. Sharma: (a) Will the Minister of Defence be pleased to
state the number of strikes by employees in Cantonment Boards in 1948-1946?

(b) What were the main causes of the strikes?
(¢) What steps have Government taken tc eliminate these?
The Minister of Defence (Sardar Baldev Bingh): (a) Five.

(b) Demands for revision of pay, recognition of Cantonment PRoard
Employees’ Unions, provision of rent-free accommodation, representation of
employees of Cantonment Boards on Enquiry Committees, confirmation of
temporary employees and re-instaement of certain discharged eniployees.

(¢) Strikes by employvees of Cantonment Boards are primarily roatters for
the Boards to deal with and Government can only proffer advice. Demands

which were considered reasonable have been nccepted by the Cantonment
Boards.

SURPLUS LAND AT AMAUST AERODROME

*1446. 8hri N. 8. Jain: Will the Minister of Defence be plensed to stute
whether it is a fact that about 600 acres out of the land acquired by Govern-
ment for building the Amausi Aerodrome in U.P. was declared surplus by the
Defence Authorities ? ' '
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(b) Are Government aware that there was & demonstration at Lucknow by
the tenants for the return of this surplus land to them? '

(¢) Why has the land not been returned to its original tenants?

The Minister of Defence (S8ardar Baldev Singh): (1) snd (c). Acquired land
at Amausi airfield measures only 414-61 acres. 1t was declured rurplus to
Defence requirements: but a mn]or portion is required for Civil Aviation. The
balance of 18028 acres which is not required by Civil Aviation will be released
shortly.

(b) I um not aware of any such demonstration.

INTERNATIONAL BANK MissioNn

*1447. Shri Hanumanthalya: (1) Will the Minisier of Finance be pleased
to state whether a Mission of the International Bank of Reconstruction and
Levelopment with Mr. Joseph Rucinshi as leader is touring India?

(b) How many members are in the Mission?

(¢) What is the purpose of their tour?
() Who bears their expenses?

The Minister of Finance (Dr. Matthai): (1) A Mission from the International
Bank arrived in Delhi on the 5tk March, 1950 and left on the 28th March, 1950.
The Mission did nov tour India.

(b) Three members of the Mission with four others on the Staff.

(¢) To discuss with officials of Government of India and to obtain economie
data on the general eccnomic conditions of India with a view to ascertain whether
India has the capacity to service further loans,

(d) International Bank.

I.A.S. ExaMINATIONS (1948)

#1448. Shri Bharati: Will the Minister of Home Aftairs be pleased to state:

(a) the totul number of candidates who appeared for the Joint Competitive

exumination for appointment to I.A.8. and other superior services held in the
year 1048;

(b) the total number of persons declured qualified for appointment;
(¢) how many, out of the list of such qualified persons, have been appvinted

8o far to LA.S., I.P.8., and to each of the other categories of service separately
for whirch the ]omt examination was held ?

The Minister of Home Affairs and the States (Sardar Patel): (n) 1,990.
(h) 179.

(¢) A statement giving the information is laid on the Table of the Fouse,
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STATEMENT

Number of eandidates selected for appointment to Indian Administrative Service, Indian
Police Service, Indian Foreign Service and each of the other categories nf Central Services
separately for which the Joint Bramination was held in 1948 :

Bervice ) Candidates solected
for appointment

Indian Administrative Service 32
Indian Police Service 18
Indian Foreign Service 4
Indian Audit and Accounts Bervice ... ren 10
Military Aacounts Department Service 1

Indian Railway Accounts Service

Indian Customs Service

Income-tax—Officers Service (Class I)

Transportation (Traffic) and Commercial Department Service
Indian Postal Service

Military Lands and Cantonments Service, Class I
Income-tax—Officers Service (Class II)

Military Landes and Cantonments Service Class II v

ey

Nore—In the oase of most of these candidates offers of appointment have already been
fssued to them, and some have joined duty. In the case of the others the offers of appoint-
ment are under issue, or are expected to issue shortly.

vl

1.A.S. ExaMiNaTIONS (1949)

*1449, Shri Bharati: (a) Will the Minister of Home Aflalrs be pleased to
state the number of candidates who appeared for the Joint Competitive exami-
nation for 1.A.8. und other superior services held in the year 1949, separatcly
from each State?

(b) What is the principle or basis on which the candidates uppearing for
the written examination were selected for the wive voce exumination by the
Union Public Service Commission ? :

(c) What is the probable number of vacancies in each of the categories of
service for which the joint competitive examination was held?

The Minister of Home Aflairs and the States (Sardar Patel): (a) A state-
ment giving the information is laid on the Table of the House.

(b) Selection of candidates for the vive voce examination is made by the
Commission at their discretion on the basis of the performance of each candi-
date at the written examination,

(¢) The number of vacancies to be filled will be finally determined in .the
light of the administrative needs and the number of qualified candidates avail.
able and their suitability for the different services,
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STATEMENT

A'otal number of candidates who appeared for the 1,4.5. Competitive Bzamination held
tn She sear 1949 from each State.

Ajmer Merwara b
Assam ... 16
Bengal ... e .. 163
Bombay ... . 164
Bihar ... 8
Coorg 2
Delhi . ... 128
Madhya Pradesh 65
Madras ... ... ba1
Orissa ... 16
Punjab ... ... 186
Uttar Pradesh ... 486
Mimachal Pradesh ... 1
Hyderabad 2
Rashmir ... 3
Madhya Bharat 12
Mysore ... . 33
P.EPS.U. 15
Najasthan 23
Saurashtra Union 5
United State of Travancore and Cochm 72
Vindya Pradesh 3

TorAL ... 1,881

W.H.O. ScHEMES

*1450. Shri Kshudiram Mahata: Will the Minister of Health be pleased to
state:

(a) the scheme of activities to be undertaken by W.H.O. in India during
1950 51; and

(b) whether any scheme is already working in India and if so, what is that?

The Minister of Health (Rajkumari Amrit Kaur): (1) A statement showing
health programmes for which assistance has been asked for from W.H.O. during
1950 is placed or the Table of the House. [See Appendixz VI, annexure No. 38].

These schemee are under the consideration of the W.H.O. Heudquarters
Schemes for 1951 have not yet been formulated.

(b) The hon. Member's attention iy invited to the reply given to Starred
Question No. 763 on the 10th March, 1950.

RaNoHTI MENTAL HOSPITAL
*1451. Shri Kshudiram Mahata: Will the Minister of Health be pleased to
stato:
{a) the annual expenditure of the Ranchi Mental Hospital;

(b) the monthly expenditure per patient; and
(c) the number of beds?
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The Minister of Health (Rajkumari Amrit Kaur): (a) I presume the hon.
Members means the Inter-provinciul Mental Hospital at Ranchi. The average
annua] expenditure for the three years ending 1948-48 wag Rs. 7,381,039,

(b) It varies from Rs. 171 for ordinary non-paying patients to Rs. 400 lor
poying patients,

(¢) The number of beds occupied ay present is 297, but the maximum
authorised bed strength js 836.

PRrROPERTY OF MIR LAmK Aw

*1452. Shri Hanumanthaiya: (a) Will the Minister of States be pleased to
stute what was the value of movable and immovable properties of Mir Laik Ali
the former Prime Minister of Hlyderabad?

(b) How much of these had been disposed of before his escape?

(¢) What does the Government of Hyderabad propese to do with the rest
of the properties?

The Minister of Home Affairs and the States (Sardar Patel): (a) About
Rs. 20 lakhs in addition to a Sugarcane farm in the the State with machinery
worth about Rs. 10 lakhs.

(b) None, us far as the Government are aware. However enquiries are still
going on, -

(¢) The Custodian of Fvacuec Properties has taken possession of all known
properties of Mir Laik Ali.

SorO00LS FOR ADULTS IN CENTRALLY ADMINISTERED AREAS

*1458. Shri Balmiki: (n) Will the Minister of Education be pleased to state
the number of Schools for adultg in the Centrally Administered Areas?

(b) How miany of them are run in Harijan Basties?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) The
number of schools for Adults in the Centrally Administered Areas (excluding
Bhopal and Himachal Pradesh—for which no information is available) is 124.

(b) Information is being collected and will, when available, be placed ou
the Table of the House. :

NATIONAL DEFENCE ACADEMY AT KHADARVASLA

*1454. Shri Sanjivayya: (a) Will the Minister of Defence be pleased to state
whether the Government of India have decided to construct buildings for tha
National Defence Academy to be established at Khadakvasly near Poona?

(b) Have the various State Governments agreed to contribute towards this
expenditure ?

The Minister of Defence (Sardar Baldev 8ingh): (a) Yes.

(b) Yes, all tha late Provineey (now Stabes) and the States of Hyderabad
and Mysore.
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KHAJURAHO MONUMENTS

i ini d to state
+1455. Shri Dwivedi: (1) Will the Minister of Education be please
whether the Khajuraho Monumenp appearing on the new eight annas postage
stamps is regarded archaeologically important?

i i have Govern-
b) If the answer to part (a) be in the affirmative, what steps
mer(lt.)taken or propose to take to preserve them and maintain them through
the Central Archaeological department?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Yes, the
Kandarya Mahudeva Temple appearing on the new eight annus postage stamps
belongs to'the Khajuraho group. It is regarded as archaeologically impertant.

(b) The Khajuraho monuments which belonged to the former (}hhategpur
State were outside the jurisdiction of the Central Archaeological Department.
According: to the new Constitution, the Government of India propose to declare
them as monuments of national importance and take charge over their con-
servation,

PAXISTAN RAIDS ON TRIPURA

*1456. Shri G. 8. Guha: (a) Will the Minister of States be pleased to refer
to the answer given to my Starred Question No. 418 on the 21st February 1950
and state whether the detailed report of the Chief Commissioner of Tripura has
beea received about the raid in Sonamura Division ?

(b) If so, what are its main contents?

(c) Has the report on the road link connecting all the Divisions of Tripura
with Agartala been received?

(d) It sc, within what time is it expected to complete the scheme?

(e) What are the Divisions with which communicationg exist through
Eastern Pakistan only?

(f) Has the report of the Special Offizer mentioned in reply to my supple-
mentary question raised on reply to the question referred to in part {a) above
been received and it so, what are its main points?

The Minister of Home Affairs and the States (Sardar Patel): (a) and (b). Yes,
The reporti indicates that on the 28th January 1950 a large armed mob ccllected
near Bakshnagar where the Kalumchoura Police Station ig also situated. The
small Polica Force wus not adequate to deal with the mob and the Officer in
charge of the Kalumchoura Police $tation withdrew with his men with the
intention of tackling the mob after obtaining reinforcements. But teking
advantage of thes absence of the Police the mob attacked the Police Station
and the Bawstinagar Tehsil Office and withdrew after buming them. Tt is
reported that the moly was supported by Ansars,

(¢) and (d). The Chietf Commissioner has submitted estimates amounting to
Rs. 1-25 crores for the construction of internal roads linking the
importnat divisions of Tripura with Agartala. It may not be possible to put
the scheme through before the monsoon is over. He has, however, in anticipa-
tion of sanction been asked to take up the construction of two roads.

. (¢) All Divisions of Tripura except two are dependent on communication
through Pakistan territory,

(f) The report has been received.
its contents.

various

Tt is not in the public interest to disclose
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ANTHROPOLOGIOAL SURVEY

¢1457. S8hri Borooah: Will the Minister of Education be pleased to state:
fa) the amount of money spent for the Anthropo'ogical Survey of India in
the year 1949-50; and

(b) the States in which field survey was made in 1949-50 and what is the
nature of th: work done?

The Deputy Minister of Communicationg (Shri Khurshed Lal): (1) The total
amount of money spent by the Department of Anthropology during 1949-50 is
approximately Rs. 5,34,000.-

(b) Field surveys were made in 1949-50 in the following States:

(i) Assam—on the Abors in the Abor Hills.

(il) Hill tribes of Travancore—Kanikars, Uralis, Kuravas, Malapantram, ete.

(ili) Behar—on the Sentals, Gayawals, ete.

(iv) Chingleput (Madras)—Excavation of skeleta] remains in collaboration
with the Department of Archaeology.

(v) Community studies for UNESCO in the Sarisha Union in West Bengal.

SALES TAX IN STATES

*1458. Shri Sanjivayya: (1) Will the Minister of Finance be pleased to state
whether any directive was isfued to the State Governments to exempt certuin
specified articles essential to the life of community from Sales-tax?

(b) If so, what are such articles?
The Minister of Finance (Dr. Matthai): (s) No.

(b) Does not arise.

WorLD HraLTH Day

*1450. Shri Sanjivayya: (n) Will the Minigter of Health be ploased to state
whether Government are contemplating to observe “To. Werld Health Day'' on
April 5 ani 6?

(b) If so, what are the various functions arranged by the Government?

The Minister of Health (Rajkumari Amrit Kaur): (a) It is propored to cele-
brate World Health Day on the 7th April 1950.

(b) A note giving detailed information regarding the celebration of *‘World
Health Day’’ is placed on the Table of the House. [See Appendiz VI, annexure
No. 89]. :

PERMISSION FOR SOCIALIST PARTY MEETING

*1460. Shri D. 8. Seth: Will the Minister of Home Affairs he pleased to
state:

(8) whother the Socialist Party, Jama Masjid Unit, Delhi, applied for per-
mission to hold a public meeting at Azad Park (opposite Jama Masjid) on 24th
March, 1950, in connection with ‘‘Save Secular Democracy’’ campaign;
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(b) whether the permission applied for wug granted; and
(¢) if not, what was the reason for the refusal of permission?
The Minister of Home Affairs and the States (Sardar Patel): (2) Yes.

(b) and (c). The permission was refused since there was an apprehension
that in view of the surcharged atmosphere as a result of communal disturbances
on the 19th March, there might be clashes if any meetings were held. Accord-
ingly it was decided not to allow any public meeting whatsoever for some days.

AYURVEDIC COLLEGES

*1461. Shri Dwivedi: (a) Will the Minister of Health refer to the answer
given to my supplementary on question No. 1079 on 23rd March 1950 and state
what are the requisite qualifications which the graduates of the colleges and
universities of the indigenous systems of medicine are required to have in
addition to their degrees to be placed at par with the graduates of Allopathio
Medical Colleges?

(b) How and where can such qualifications be acquired?
(c) Have Gecvernment set up any standard for such qualifications?

(d) If the answer to part (c) above be in the affirmative, what is the body
appointed for this purpose?

(e) If the answer to part (c) above be in the negative, when do Government
propore to do so?

The Minister of Health (Rajkumari Amrit Kaur): (a) to (¢). The graduates
of the Colleges and Universities of the indigenous systems of medicine will be
treated on a par with graduates of modern medical colleges when they posscss
qualifications recognised under the Tndian Medicul Council Act, 1933. The
Government of Indin have appointed a Committee under the Chairmanship of
Dr. C. G. Pandit which has been usked inter alia to recommend in what manner
special training in Ayurvedic and Unani systemg can be incorporuted during
the last year or so of the undergraduate medical course in modern medical
colleges for the benefit of those desiring to qualify themselves in these systems
or alternativelv to suggest how Ayvurveda and Unani can bo fitted in as subjects
for' post-graduates medica] study. Government will take furthar necessary
action when the P-mtit Committee’s Report has been received.

DBGREES RECOGNIZED BY GOVERNMENT

*1462. Shri Snatak: (a) Will the Minister of Education be pleased to state

whether Government recognize the Degrees awarded b i i
whether , . es & vy any private educational
institutions for Government service? yP tiona

(b) If 80, what arc the names of these instituti .
a“‘um}ed by them? Instututions and what, are the Degrees

(¢) Is any financial assistance given by the Government to these institutions?
(d) If 5o, what is the amount granted to each of these institutions ?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) T would

invite the hon. Member's attention to my reply to Starred enti T .
by Mr. Dwivedi. on 10th March, 1050, © | 0° ' Sterred Question No. 775

(b) to (). Do not arise.
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ExXOHANGE BANK OF INDIA AND AFRICA

*1468. 8hri 8idhva: Will the Minister of Finance be pleased to state:

(8) whether the decision sanctioning the loan of Rs. 87.43 lakhs to the
Exchange Bank of Africa and India was taken by the Central Board of the
Reserve Bank as required by Section 18(1) before the advance was made:

(b) if so, on what date and what was the text of the resolution;

(¢) whether the loar was sanctioned in one instalment or more. If in more
than one instalment whether the decision of the Central Board was taken when.
ever any instalment was sanctioned;

(d) the names of Directors of the Central Board who attended the meetings
for thig purpose; N

(e) whether title deeds mortgaged with the Reserve Bank are first or second
mortgage, and what is the nature and value of the security; and

(f) how much of the amount from the original loan is likely to be recovered?

The Minister of Finance (Dr. Matthai): As these matters are at present
under investigation by the Bombay High Court in connection with the liquida-
tion proceedings relating to the Bank, the Government of India are advised by
their legal advisers that it will not be in the public interest to disclose the infor-
mation asked for.

MILITARY TRAINING FOR STUDENTS

157. Seth Govind Das: Will the Minister of Defence be pleased to state the
number of students receiving military training in (i) schools; and (ii) colleges
and universities ?

The Minister of Defence (Sardar Baldev Singh): At present 85,200 students
in Schools and 21,378 in Colleges and Universities are receiving military training
under the National Cadet Corps Scheme.

CENTRAL SUBJECTS IN STATES

158. Shri Sanjivayya: (a) Will the Minister of States be pleased to state
when the administration of the Central subjects in the former Indian States
will be taken up by the Government of India?

(b) Will the employees cngnged in the administration of such subjects be
placed on the same cadre as that of the present Central Government servants”

The Minister of Home Affairs and the States (Sardar Patel): (a) The Central
subjects in Part ‘B’ States have been taken over from the 1st April 1950, except
in the case of Patiala and East Punjab States Union where they will ke taken
over on the 13fh Ayri] 1950,

(b) The attention of the hon. Member is invited to the Press notes issued
on the subject on the 21st March and 1st April 1950. Copies of the Tress
Notes are available in the Library of the House,
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DENTAL COLLEGES AND HOSPITALS

159, Lala Raj Kanwar: (a) Will the Minister of Health be pleased to state
the namea of (i) Dental colleges and (ii) Dental Hospitals in the country?

(b) What proporticr or percentage of the population of the country is believ-
ed to be suffering from. dental maladies or defective teeth?

(c) What steps do Government propose to take to improve matters in this
regard ?

The Minister of Health (Rajkumari Amrit Kaur): (a) The Dental Colleges
which train students for dental qualifications recognised under the Dentists Act,
1048, are (1) Sir Currimbhoy Ebrahim Dental College, Bombay; (2) The Nair
Hospital Dental (ollege, Bombay; and (3) The Caleutts Dental College,
Caloutta.  Facilities for dentm! treatment are available at all importan; State
hospitals in India.

(b) No statirties on the subject are available.

(¢) This is n matter which primarily concerns the State Governments The
Government of India have asked all Governments of Part A States to raise the
standard of teaching in the existing institutions and to establish new institutions.
The use of dental vans for rural areans has aulso been recommended as also the
compulsory examination of teeth in teaching institutions in the urban areas.

INDIAN PHARMACOPOEIAL COMMITTER

160. Lala Raj Kanwar: Will the Minister of Health be pleased to state:
(a) the Composition of the Indian Pharmacopoeial Committee;

(b) the date of its‘ appointment;

(c) the terms of its reference; and

(d) the datc by which the Committee has been asked to submit its report:

The Minister of Health (Rajkumari Amrit Kaur): (a) to (¢). A copy of the
notification constituting the Indian Pharmacopoeia Committee is attached.
|See Appendiz VI, annexure No, 40.]

(d) The Committee is entrusted with the work of preparing an Indian
Phermacopoein and keeping it up to date. Its work is of a permanent nature
but it has been set up for five years in the first instance.

ey
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PARLTAMENTARY DEBATES
(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)

Wednesday, 5th April, 1950

The House met at a Quarter to Eleven of the Clock

[MR. SBPEARRR in the Chair]

QUESTIONS AND ANSWERS
(8ee Part I)

1145 A M. ELECTION TO COMMITTEES
StanDING FrNance COMMITTEE

The Minister of Finance (Dr. Matthai) : I beg to move :

“That this House do proceed to elect, in such manner as may be approved by the Honour-
able the Speaker, sixteen members along with the Minister of State for Parliamentary Affairs,
who shall be an ez-officio member, to serve under the Chairmanship of the Finance Minister
on the Standing Fi C i for the fi ial year 1950-51.”

Mr. Speaker : The question is :

“That this House do proceed to elect, in such manner as may be approved by the Honour-
able the Speaker, sixteen members along with the Minister of State for Parliamentary Affairs
who shall be an ez-offisio member, to serve under the Chairmanship of the Finance Minister
on the Standing Finance Committee for the financial year 1950-51."

What does this ‘ along with > mean ? Inclusive ?
Dr. Matthai : Excluding.

Mr. Speaker : Very well.

The motion was adopted.

InDIAN CENTRAL COOONUT COMMITTEE

The Minister of Food and Agriculture (Shri Jairamdas Doulatram) : I beg to
move :

“ That in pursuance of clause (g) of section 4 of the Indian Coconut Committee Aot, 1944
the members o? this House do proceed to elect, in such manner as the Honourable the Speaker
may direct, one member from th lves to be & ber of the Indian Central Coconug
Committee vice Shri P. Govinda Menon who has ceased to be & member of Parliament.”

Mr. fipeaker : Motion moved :

“ That in ?u'rsusnee of clause (g) of section 4 of the Indian Coconut Committee Act, 1844
the members of this House do prooeed to <lect, in such manrer as the Honourable the Speaker
may direct, one ber from ng th lves to be a member of the Indian Central Coconut
Committee vice 8hri P. Govinda Menon who has ceased to be a member of Parliament.”

Shri Kamath (Madhya Pradesh) : On a point of information, Sir, may
I know how many times during the last twelve months this Central Coconut Com-
mittee met and what fillip has been given to the cultivation of coconxt in India
as a result of the activities of this Goconut Committee ?

{2649)
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Shri Jairamdas Doulatram : I do not think that the Central Coconut Committee
has met probably more than twice. With regard to the fillip, I believe if the report
which has been circulated and placed in the Library of the House is read, hon.
Members will get a full idea of the work done.

Mr. Speaker : 1 will put the motion to the House. The question is :

“ That in pursuance of clause (g) of section 4 of the Indian Coconut Committee Act, 1944
the m>mbers of this Houss do proceed to elect, in such manner as the Honourable the Spealker
may direct, one mamber from among themselves to be a member of the Indian Central Coconut
Committee vice Shri P. Govinda Menon who has ceased to be a member of Parliament.”

The motion was adopted.

INDIAN On.snEDs COMMITTEE
The Minister of Food and Agriculture (Shri Jairamdas Doulatram) : I beg to

move :

“ That in pursuance of clause (s) of section 4 of the Indian Oilseeds Committee Act, 1946
the members of this House do proceed to elect, in such manner as the Honourable the Speaker
may ’direct, six members from among th lves to be bers of the Indian Oilseeds Commit-
tee.’

Mr. Speaker : The question is :
* That in pursuance of clause (s) of section 4 of the Indian Oilseeds Committee Act, 1946
the members of this House do proceed to elect, in such manner as the Honourable the Speaker

may diract, six m3mbars from among themselves to be members of the Indian Oilseeds Com-
mittee.”

The motion was adopted.

Mr. Speaker : I have to inform hon. Members that the following dates have
been fixed for receiving nominations and holding elections, if necessary in connection
with the following Committees, namely :

Date for Date far
1. Standing Fi Cc i . 8-4-1950 10-4-1950
2. Indian Oilseeds Committee
3. Indian Central Coconut Committee . . . 10-4-1950 12-4-1950

The nominations for these Committees will be received in the Notice Office up
to 12 Noox on the dates mentioned for the purpose. The elections, which will be
conducted by means of the single transferable vote, will be held in the Assistant
Secretary’s Room (No. 21) in the Parliament House between the hours 10-30 a.mM.
and 1 p.m.

STANDING COMMITTEES FOR MINISTRIES OF HOME A¥FarRs, INDUSTRY AND SUPPLY,
INFORMATION AND BROADCASTING AND LABOUR.

Mr. Speaker : I have also to inform the House that up to the time fixed for
receiving nominations for the Standing Committees for the Ministries of Home
Affairs, Industry and Supply, Information and Broadeasting, and Labour, 15 no-
minations in the case of each of these Committees have been received.  As the
number of candidates is equal to the number of vacancies in each of these Com-
mittees, I declare the following Members to be duly elected :—

1. Standing Committse for the Ministry of Home Affairs—(1) Shri D. Sanjivayya,
(2) Shti Ram Sahai Tewari, (3) Shri C. Subramaniam, (4) Pandit Thakur Das Bhargava,
(6) Shri Manilal Chaturbhai Shah, (6) Shri P. Kodanda Ramish, (7) Shri Jai Sukh
Lal Hathi, (8) Shri Motilal Pandit, (9) Dr. Y. 8. Parmar, (10) Lala Achint Ram,™
(11) Pandit Mukut Bihari Lal Bhargava, (12) Giani Gurmukh Singh Musafir, (13) Shri
K. A. Damodara Menon, (14) Thakur Bhanu Pratap Singh, and (15) Shri Abdul
Hamid.
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II. Standing Committee for the Ministry of Industry and Supply.—(1) Shri
Braja Kishore Prasad Sinha, (2) Shri R. A. Massey, (3) Shri M. R. Masani, (4) Shri
Peroz Gandhi, (5) Shri Sardar Singhji, (6) Shri Sadiq Ali, (7) Shri V. Kodandarama
Reddi, (8) Shri Manilal Chaturbhai Shah, (9) Shri T. M. Kaliyannan, (10) Shri Rohini
Kumar Chaudhuri, (11) Shri R. L. Malviya, (12) Shri B. L. Sondhi, (13) Shri T. A.
Ramalingam Chettiar, (14) Shri V. Ramaiah, and (15) Shri U. Srinivasa Mallayya.

III. Standing Committee for the Ministry of Information and Broadcasting.—
(1) Shrimati Kamala Chaudhuri, (2) Shri T. R. Deogirikar, (3) Dr. H. C. Mookerjee,
(4) Shri P. M. Audikesavaln Naicker, (5) Shri Jainarain Vyas, (6) Shri Ratnappa
Kumbhar, (7) Shri K. C. Sharma, (8) Shri Himmat Singh K. Maheshwari, (9) Moulvi
Faiznur Ali, (10) Shri T. Channiah, (11) Shri Nemi Sharan Jain, (12) Shri Sri Narayan
Mahtha, (13) Captain Awadesh Pratap Singh, (14) Shri M. A. Hasan and (15) Shri
Kanhaya Lal Balmiki.

IV. Standing Committee for the Ministry of Labour.—(1) Shri Appikatts
Joseph, (2) Shri V. 8. Sivaprakasam, (3) Sbri Bijoy Kumar Pani, (4) Prof. K. T. Shah
(5) Shri R. Venkataraman, (6) Shri M. R. Masani, (7) Shri Rasoolkhan Pathan,
(8) Shri R. Subramanian, (9) Prof. Shibban Lal Saksena, (10) Shri R. L. Zangre,
(11) Shri H. V. Tripathi, (12) Shri Gopinath Singh, (13) Khwaja Inait Ullah,
(14) Shri Gokulbhai Daunlatram Bhatt, and (15) Shri Damoder Swarup Seth. ’

PART C STATES (LAWS) BILL

The Minister of Law (Dr. Ambedkar) : I begto move for leave to intro-
duce a Bill to provide for the extension of laws to certain Part C States.

Mr. Speaker : The question is :

““ That leave be granted to introduce a Bill to provide for the extension of laws to certain
Part C States.””

The motion was adopted.
Dr. Ambedkar : I introduce the Bill.

FOREIGN EXCHANGE REGULATION (AMENDMENT) BILL
The Minister of Finance (Dr. Matthai) : I beg to move for leave to intro
duce a Bill further to amend the Foreign Exchange Regulation Act, 1947.

Mr. Speaker : The question i3 :

““ That leave be granted to introduce s Bill further to amend the Foreign Exchange Re-
gulation Act, 1947.”

The motion was adopted.
Dr. Matthai : T introduce the Bill.

OPIUM AND REVENUE LAWS (EXTENSION OF APPLICATION) BILL

The Minister of Fizance (Dr. Maithai): I beg to move for leave to introduce
a Bill to provide for the extension of certain opium and revenue laws to certain
parts of India.

Mr. Speaker : The question is :

“ That leave be granted to introduce a Bill to provide for the extension of certain opium
©1d revenue laws to certain parts of India.”

The motion was adopted. )
Dr. Matthai : I introduce the Bill.
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. Mr. Speaker : The House will now proceed with further consideration of the
Bill to declare and amend the law relating to agricultural tenancies, record-of-
x('}lght ;:xde; certain other matters in Ajmer-Merwara, as reported by the Select

ommi . :

Clauses 2 to 37 were disposed of. We are now taking up clause 38 and further
clauses.

§hri Frank Anthony (Madhya Pradesh) : Sir, is it in order for Members to
leave their seats and walk about in the House when you are standing ¢

Mr. Speaker : It is not in order. Members should be in their seats while the
Speaker is on his legs.

Shri Kamath (Madhya Pradesh) : Is it in order for the hon. Member to
change his seat ?

Mr. Speaker : Order, order. Let us prooeed to the Legislative Business.

The procedure which I propose to follow is that T shall collectively call the
elanses to which there are no amendments and so far as clauses to which amend-
men;s‘a “ﬁ tabled, I shall call each such clause separately and put the amendments
to i ouse.

Clauses 38 and 38.
Clauses 38 and 39 were added to the Bill.

Clause 40.
(Aogquisition of proprietory right by tenant.)
Amendments made :
In part (c) of sub-clause (3), after the word “‘holding”’, insert ‘‘in the manner prescribed”.
In sub-clause (5), for by an amount equal to the a. t of d under sub-

section (3)’, substitute ‘‘as presoribed’’.
—[Shri Jairamdas Doulatram})
Clause, as amended, was added to the Bill.

Clauses 41 to 48.
Clauses 41 to 48 were added to the Bill.
Clause 49.
(Comp tion for impr t, etc.)

Amendment made :

For existing clause, substitute :

“ 49. Compensation for smp t, when permissible—A tenant who has made & work
of the kind to which the provisions of clause 13 of section 4 apply, whether such work was made
before or after the commencement of this Act, shall be enti led to claim p t

(a) if an order of ejectment is passed against him ; or
(b) if he has been wrongfully ejected from his land and has not recovered possession
thereof :

Provided that in case of a dwelling house mentioned in sub-clause (i) of clause (13) of section

4, the & t may, instead of claimi tion, sell or ramove the materials thereof or,

with the written consent of the landlord and within such period as the court deciding the claim

for compensation may specify, transfer the right of resid herein to any t of the village:

Provided further that except in case of such dwelling house compensation shall not be

paysble for any work made more than thirty years prior to the date on which the order of
jectment was passed or the t was wrongfully ejected.”

—[Shri Jairamdas Doulasram

Clause, as amended, was added to the Bill.
(26562)
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Clauses 50 to 54
Clauses 50 to 54 were added to the Bill.
Clause 55 .
(Tenant’s rights in trees, elc.)
Amendment made :

In part (i) of sub-clause (2), for *“ in the prasanos of*” substitute “after notice in writing to’’

—{Shsi A. P. Jam]

Clause, as amended, was added to the Bill.

Clause 58
Clause 56 was added to the Bill.
Clause 57
(Surrender by tenant)
Amendment made. :
For ‘‘second proviso te section 28 ’, substitute “‘section 29’
—[Shri Jairamdas Doulairam]
Clause, as amended, was added to the Bdl.
Clauses 58 to 60
Clauses 58 to 60 were added to the Bill.
Clause 61

{Acceptance of premium, eic.)

Amendment made :
In the proviso, —
(1) in part (a)—

(%) at the beginning, omit ‘/(a)”’ and

(+) at the end , omit ‘‘or *’; and
{2) Ownit part (b).

—[Shr¢ Jasramdas Doulairam]
Clause, as amended, was added to the Bill.
Clauses 62 and 63

Clauses 62 and 63 were added to the Bill.
Clause 64
(Scale of rent, etc.)
Amendments made :
For ‘‘ Except as otherwise Provided », occurring at the beginning , substitute ‘‘subject
to the provisions of section 63 .
For the second proviso, substitute :
“‘Provided further that if a tenant grows cotton or & crop in which cotton predominates on

more than one-fourth of the irrigable area of his hold.i.bg, the rent of such excess arvea shall
be payable at double the bighors at customary rates. ™

—{Shri Jairamdas Doulairam)
Clause, as amended, was added to the BWl.
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Clause 65
(Status and liability of person permitied o rematn possession}
Amendment made :
Insert at the beginning “Notwithstanding anything contained in section 106 ”.
—[Shri Jairamdas Doulatram}
Clause, as amended , was added to the Bill.

Clauses 66 to 77
Clauses 66 to 77 were added to the Bill.

Clause 78
(Option of tenant to pay in cash}
Amendment made :
For existing clause, substitute :
“178. Application for Kuta.—If, by an agreement between & land holder and his tenantg

the batas rent of a holding is payable in cash by Kuia, either party may apply in the prescribed form
to the tahsildar to depute an officer to make the Kuta.”

—[8hri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.

Clauses 79 o 88
Clauses 79 to 86 were added to the Bill.

Clause 87
(Landlord’s power to charge cess and srrigation dues.)
Amendment made :
For existing clause, substitute :
« 87 Landlord’s power to charge irrigation dues.—1f a landlord has constructed a tank

whether before or after the commencement of this Act, he shall, subject to the rules
made by the Chief Cc issi be entitled h irrigation dues from persons

12

irrigating land from such tank, at such rates as may be prescribed.”
—{8hri Jairamdas Doulatram]

Clause, as amended, was added to the Bill.

Clauses 88 to 81
Clauses 88 to 91 were added to the Bill.

Clause 92

(Arrears deemed satisfied when lenant is ejected)
Amendment made :
Omit “such *, occurring before * arrears

”

—{Shri Jairamdas Doulatram ]
Clause, as amended, was added to the Bill.

Clauses 83 to 85 “
Clauses 93m95wergaddedwm3ia.
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Clause 96
(Grounds of ejectment)
Amendment made :
After part (d), add :
“ (e) that he has sublet or otherwise transferred his holding or part thereof in contraven-

tion of the provisions of this Act.”
—[Shkrs Jairamdas Doulatram]
Clause, as amended, was added to the Bill.

Clause 87

Clause 97 was added to the Bill.
Clause 98

(Procedure in ejectment for decreed arrears)

Amendment made :
In sub-clause (3), after ‘“‘ejectment”, insert “‘from his holding or part thereof as

prescribed”.
—[8hri Jairamdas Doulatram)
Clause, as amended, was added to the Bill.

Clause 89
(Procedure for ejectment on other grounds)
Amendment made

In sub-clause (1), for ““(d) ”, substitute ‘‘(e)”.
—{Skri Jasramdas Doulairam]

Mr. Speaker : The next amendment is No. 150 in the Final Llst

8hri A. P. Jain (Uttar Pradesh) There is amendment No. 149 which is in the
name of the hon.

Mr. Speaker : I have been given a list of agreed amendments and that amend-
ment is not in my list.

The Minister of Food and Agriculture (Shri Jairamdas Doulatram) : Amend-
ment No. 150 replaces No. 149, which is not to be moved.

Further Amendment made :

For sub-clause (2), substitute :

(2) If the sub-divisional officer finds that the tenant is liable to ejectment, he shall
pass a conditional order for his ejectment either from the entire holding or from
such portion thereof, as, having d to all of the case, he considers
desirable and shall also direct that—

(s) in the case of an order under clause (b), (c) or (d) of section 96 the tenant shal
repair the damage, or pay such compensation as the Court may direct within
two months from the date of the order, or such further time as the Court may,
for reasons to be recorded, allow ; and

(#6) in the case of an order under clause (¢) of that ion, the t shall obtai
surrender of, or eject the sub-lessee of other tmnsfeme from, the hold.mg or

thereof which is sub-let or otherwise ]
provisions of this Act and resume possession of such holdmg or part, as t,he ease
may be, within such time as the Court may specify.”
—[Shri Jasramdas Doulatram]

Clause, as amended, was added to the Bill.
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Clauses 100 to 103
Clauses 100 to 103 were added to the Bill.

Clause 104
(Bjectment of person occupying land without title)
Amendment made :
102 ”I:n sub-clause (1), for ““to whom section 102 applies”, sub itute ioned in

—{Skri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.
Clauses 105 and 108
Clauses 105 and 106 were added to the Bill.
Clause 107
(No separate relief claimable, eic.)

Amendment made :
For ‘“‘tenant”, substitute ‘‘person”.

—[Shri Jairamdas Doulatram)
Clause, as amended, was added to the Bill.
Clause 108
(Tenant’s riyht to claim inguiry, elc.)
Amendments made :
In part (i), omit ‘‘or as premium 7.
—[Shri A. P. Jain]

For “shall declare that for any period, not exceeding three agricultural years, the tenant
of the land in respect of which such contravention was made shall be entitled to hold such a land
free of any rent, and shall ”, substitute “ghall award to the b tary o tion not

ding two hundred rupees and”.
—{Shri Jairamdas Doulatram]

Clause, as amended, was added io the Bill.
Clause 109
Clause 109 was added to the Bill.
Clause 110
(Prosecution of landholder, elc.)

Amendmenis made :
In sub-clause (1), omit all the words after “Indian Penal Code (XLV of 1860)".

Omit sub-clause (2).
—{[Shri Jairamdas Doulatram]

Clause, as amended, was added to the Bill.
Clause 111

(Compensation for ezaction by landholder, etc.)

Amendment made : ‘

For sub-clause (1), substitute :

“ (1) 1f a landholder compels his tenant to render any service, or makes use of any cattle or
any agricultural impl t of his ‘:%unst' the will of such t, whether for a-
tion or not, the sub-divisional officer shall, on the applicati of the t made whithin one
month of such service or use and on the charge bomg established, award to the tenant & sum,

not exceeding one hundred rupees, as compensation.”
—[8hri Jairamdas Doulatram]

Clause, as amended, was added to the Bill.
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Clause 112
(Penalty for habstual infring t of rights of tenant)
Amendments made :
In sub-clause (1), omit “(1)” occurring at the beginning.

—[Shri Jairamdas Doulatram]

Omit sub-clauses (2), (3), (4) and (5).
—[Shri A. P. Jain]
Clause, as amended, was added to the Bill. ,
Shri Ethirajulu Naidu (Mysore) : Sir, the Deputy-Speaker had dev@sed a
formula by which this process could be simplified and time saved by putting all
the clauses and corresponding amendments agreed to, together instead of every

<clause and the amendments relating thereto separately. If there is no objection
to that procedure, that would save a considerable amount of the time of the House.

Mr. Speaker : It will not only save time but also the constant physical exer-
tion on my part that it involves, namely to get up and sit after every motion. But
I think the present procedure is necessary to check up the amendments relating
to each clause, unless of course there are no amendments to clauses which can
be put collectively. I was asked about that procedure last evening but I thought
this procedure which I am following is more in keeping with the regular practice.

Clauses 1138 to 118
Clauses 113 to 116 were added to the Bill.

Clause 117
(Grant which cannot be resumed)
Amendments made :
In part (b) of sub-clause (1), for ‘“‘province”, substitute ‘‘State’’.
In sub-clause (5), after ‘‘such grant shall”, insert “‘as prescribed”’.
—[Shrs Jairamdas Doulatram]

Clause, as amended, was added to the Bill.

Clause 118

(Grounds on which certasn grants may be resumed)

Amendment made :

For part (v), substitute :
“(v) in case the grant is held at the pleasure of the granter, on the ground that it is so
held’ .

—{[8kri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.

Clauses 119 to 124
Clauses 119 to 124 were added to the Bill.

Clause 125
(Power to form and alter patwaris’ circles)
Amendment made :
For ‘‘province”, substitute ‘‘State .
—[8kri Jairamdas Dowlairam)
Clause, as amended, was added to the Bill.

Clauses 126 to 129
Clauses 126 to 129 were added to the Bsll.
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Clause 130
(Maintenance of maps and field books)
Amendment made :
For “province”, substitute ‘‘State’.
—[Shré Jairamdas Doulatram}
Clause, as amended, was added to the Bill.
Clause 131
(Obligation of owners as to boundary marks)
Amendment made :
In part (b) of sub-clause (1), before “material” insert ‘‘such”.
—{[8hri Jairamdas Doulatram)
Clause, as amended, was added to the Bill.
Claunse 132
(Record-of-rights)
Amendment made :
In part (i45) of sub-clause (2), for “province”, substitute ‘‘State’’.
—{[Shri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.

Clauses 133 and 134
Clauses 133 and 134 were added to the Bill.
Clause 135

(The annual registers)
Amendment made :
In sub-clause (3), for ‘“‘province”, substitute “‘State’.
—[Shri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.

Clauses 136 to 141

Clauses 136 to 141 were added to the Bill.

Clause 142

(Record and rent-rale operations)
Amendment made :
In sub-clause (1), for “province”, substitute ‘“‘State’.
—[8hri Jairamdas Doulatram)]

Clause, as amended, was added to the Bill.

Clause 143

Clause 143 was added to the Bill.
Clause 144
(Sanctioned rates)
Amendments made :
In the proviso, for ‘province”, subsatitute “‘State’.
In the proviso, in line 3, after ‘“‘rent cases, shall”, insert “in the manner prescribed ",
—{Shri Jairamdas Doulatram]

Clause, as amended, was added to the Bill.
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Clauses 145 and 148
Clauses 145 and 146 were added to the Bill.

Clause 147

(Basis of rates for hereditary tenants)
Amendment made :

In part (f) of sub-clause (2), for “provinée", substitute ‘‘State.”.

—{[Shri Jairamdas Doulatram}
Clause, as amended, was added to the Bill.

Clauses 148 to 153
Clauses 148 to 153 were added to the Bill.

Clause 154
(Grounds of enhancement of fized money rent)
Amendment made :

In part (b), after “‘other than a work, insert “‘in respect of which irrigation dues are payable-
under section 87 or which is .

—{Shri Jairamdas Doulatram}
Clause, as amended, was added to the Bill.

Clanses 155 to 160
Clauses 155 to 160 were added to the Bill.

Clause 161
(Period for which rent is not liable to modification)
Amendments made :
In part (1) (@), omit “‘on the expiry of the period of settlement of the area in which the-
holding is situated’’.
In part (4%), at the end, for the colon, substitute a fullstop.
Omit the proviso.
—[Shri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.
Clauses 162 to 171

Clauses 162 to 171 were added to the Bill.

Clause 172
(Limstation in cases under this Act)
Amendment made :
For existing clause, substitute :

“172. Except as provided in section 171, no application under this Act shall, if the period:
for filing it is specified therein, be filed after the expiry of such period.”

—[Shri Jairamdas Doulatram]

Clause, as amended, was added to the Bill.

Clause 173

(Payment of court-fees under this Act)
Amendment made :

In the second proviso to sub-clause (2), for “province”, substitute ‘‘State’’.
—[8hrs Jasramdas Doulatram}]
Clause, as amended, was added to the Bill. :
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Clanse 174
(Subordination of courts)
Amendment made :
In sub-clause (1), for ‘“‘province”’, substitute ‘‘State”.
—([Shri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.

Clause 175
(Place of sitting of revenue courts)
Amendments made :
For “‘province’ wherever it occurs, substitute “State’.
In sub-clause (4), for ““(a), (b) or (c) >, substitute “(a) or (b)”.
—[8kri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.

Clauses 176 and 177
Clauses 176 and 177 were added to the Bill.

Clause 178
(Collector’s powers to authorise certain courts, eic.)
Amendment made :
{n part (b), after ‘“‘a natb-tahsildar of”, insert ‘‘mot less than’’.
—[Shri Jairamdas Doulatram]
Clause, as amended, was added to the Bill.

Clause 179
Clause 179 was added to the Bill.

Clause 180

(Powers of Chief Commissioner to create mew courts)

Amendmeni wmade :
For existing clause, substitute :
“ 180. Powers of Chief Commissioner to create new courts.—The Chief Commissioner may—

(@) create an honorary court and invest it with powers to hear and dispose of case;
which a tahsildar may hear and dispose of under the provisions of this Acts

(b) establish a punchayat in any village or group of villages of the State, and invest
such punchayat with powers to hear and dispose of cases which a tahsildar mey
hear and dispoese of under the provisions of this Act, and to perform such other
duties as may be pres-ribed ;

(c) tion the tion of a shamlat commi m any village or town which has
at least three hundred acres of stable land as shamlat dzn ; and

(d) define the jurisdiction of the courts created or established under clause (a) or
(b) of this section and provide for submission of the cases decided by them for
confirmation to courts specified by him :

Provided that no court so created or established under clause (a) or (b) shall hear or decide
a case if such court or & member thereof is interested in the result of such case :
Provided further that if, at the commencenent of this Act, there exists & shamlat com-

mittee in any village or town to which the provisions of clause (c) apply, the Chief
Commissioner may recognize such ittee a8 ene ted under this section.”
—([Shri Jairamdas Doulairam]
Clause, as amended, was added to the Bill.
Clause 181

-Clause 181 was added to the Bill,
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Tlause 182
ssion o confirming court)
Amendmentmade
For existing clause, substitute :

“ 182, Submission to confirming cour’.—When under the provisions of this Act, a rel-
venue court is required to submit the record of & case to o confirming court, it shal
not comply with such provisions—

(4) unless any of the parties to such case has, within seven days of the docreo or the
order passed therein, made an application bearing & Court-fee stamp of the
value of two rupees and eight annas to such revenue Court, requesting that the
record be submitted for confirmation ; or

(#7) 1f snch decree or order is passed on the admission of & party to the case, or in
terms of a compromiso ; or is based on the award of an arbitrator appointed
by the parties ; or

(#47) if the parties to the case apply in writing that they accept the decrec or order
as final :

Provided that if any party challenges a decree or an order mentioned in clause
(i) on the ground that it does not conform to the compromise or the award,
or that it goes beyond it, such Court shall, on the application of such party
submit the record to the confirming court.

(Skri Jairamdas Doulairam]
Clause, as amended, was added to the Bill.

Clanse 183
Clause 183 was added to the Bill.

Clause 184

(Procedure for confirmation)
Amendment made
Add the following proviso :

“Provided that no such written shall be ined on behalf of a party who
has not applied for submission of the record under clause (f) of section 182, unless
it bears a court-fee stamp of the value of rupees two and annas eight.”

[8hri Jasramdas Doulatram]

Clause, as amended, was added to the Bill.
Clauses 185 and 186

Olauses 185 and 186 were added to the Bill.

Clause 187
(Revision)
Amendments made
In sub-clause (1), before “may make », insert ‘‘he”’.

In sub-clause (1) omit “and which is not required to be submitted to him for confirmation
under the provisions of this Act”.

[Shri Jairamdas. Doulatram]
Clause, as amended, was added io the Bill.

Clauses 188 to 201
Clauses 188 to 201 were added to the Bill.
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Clause 202
(Mode of service of summons or notice)
Amendment made :

In sub-clause (2), for ‘‘if acceptance of service so made is refused”,
mentioned in sub-section (1) refuses to accept service’.

h

“if any p

[Skri Jairamdas Doulatram)
Clause, as amended, was added to the Bill.

Clanse 208
(Power to make rules)

Amendments made :
For part (h) of sub-clause (2), substitute :—

“(h) for providing the principles on which the part of the holding from which a tenant
is to be ejected be determined and for the demarcation of such part ;.

In part (q) of sub-clause (2), omit “‘arbitration boards™.
In sub-clause (4), for “Central Legislature”, substitute ‘‘Parli .
[Shri Jasramdas Doulatram]

Clause, as amended , was added to the Bill.

Clause 204
Clause 204 was added to the Bill.

Clause 205
(Provision for pending and other cases)

Amendment made :

For existing clause, substitute :

“205. Provision for pending and other cases.—(1) After the commencement of this Act,
no court shall entertain any proceeding for the establishment or enforcement of
a claim, prohibited by, or inconsistent with, the provisions of this Act, whether
such claim arose before or after such commencement.

{2) A proceeding, in respect of any matter covered by this Act, pending in any civil or
revenue Court at the commencement of this Act shall, notwithstanding anything
contained in section 169, be heard and decidediby such Court in accordance with
the corresponding provisions of this Act, and if there is no such corresponding
provision, it shall be quashed.

(3) Notwithstanding anything contained in this Act, the record of every case in which
the proceeding is so quashed shall be submitted for confirmation in accordance
with the provisions of section 183 by the Court quashing the pr ding to the
Court to which it is immediately subordinate and the Court to which the record
is s0 submitted shall follow the proeedure specified in section 184.”

[Shri Jasramdas Dowlatram]
Clause, as amended, was added to the Bill.
Schedules
The First and Second Schedules were added to the Bill.
Clause 1

(Short title, etc.)
Amendments made :
In sub-clause (1),—
For “Ajmer-Merwara’, substitute “Ajmer”; and
For “1949”, substitute ‘1950,
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In sub-clause (2),—

For “‘province”, substitute ‘‘State’; and

For *‘Ajmer-Merwara”, substitute ‘“Ajmer”.

[Shri Jasramdas Doulatram]
Clause, as amended, was added to the Bill.

The Preamble
Mr. Speaker : The quertion is:
““That the Preamble stand part of the Bill”’.
The motion was negatived.

The Enacting Formula
Amendment made :
For existing Enacting Formula, substitute :
“Be it enacted by Parliament as follows :—”

The Enacting Formula, as amended, was added to the Bill.

Title
Amendment made :
For ‘““Ajmer-Merwara”, substitute ‘‘Ajmer”.

The Title, as amended, was added to the Bill.

Shri Jairamdas Doulatram : I beg to move:
““That the Bill, as amended, be passed.”

Mr. Speaker : Motion moved :
“That the Bill, as amended, be passed.”

Shri M. A. Ayyangar (Madras) : I only want to say one word. Even the amend-
ments have not been read. Only the numbers have been given. We are not the
only persons who are concerned. The outside public also must know. Therefore,
my request is that the hon. Minister may, in as short a time as possible, say if there
have been any major amendments that have been carried out or if they are only
formal amendments. If there are any major amendments, a brief resume of them
will be necessary. Otherwise, how is the world to know?

Mr. Speaker : I may just explain the position. I believe that before these
amendments were finally agreed upon, hon. Members who took keen interest in
the Bill had carefully gone through all the amendments and the list given to me
was a list of agreed amendments. It is not that the House is unaware of what
it has been passing. If, on the suggestion made by the Deputy-Speaker, the
hon. Minister were to give an explanation about the nature of the amendments.
it would mean that the House had been passing something which it was not aware of

Shri Sidhva ( Madhya Pradesh ) : I think the largest number of Select Com -
mittee meetings were held on this particular Bill.

Mr. Speaker : I quite appreciate the intention and motive behind the hon.
the Deputy-Speaker’s suggestion.

Shri M. A. Ayyangar: He may just refer to the changes ; that is what I suggested.

Mr. Speaker : In any case, I just now referred to the probable implication of
the request being accepted and complied with.

Shri M. A. Ayyangar : I do not press my suggestion.

Ch. Ranbir 8ingh (Punjab): I congratulat- the hon. the Agriculture Minister
for getting this measure passed by this House.
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[ Ch. Ranbir Singh ]
[MR. DEPUTY-SPEAKER in the Chasr]

But I must appeal to him that it is not only Ajmer-Merwara but other well
known Centrally Administered Areas also require such legislation. I do not want
to say anything more at this stage except-to appeal to him that in the near future
either this legislation should be extended to those areas with some amendments or
fresh legislation in respect of them should be brought before the House.

Shri Biswanath Das (Orissa) : I do not think I need waste much of the time of
the House. I am glad that my hon. friend has been able to secure an easy passage
of this most contentious Bill in this House.

I had, as I said in the first instance, very strong objections to certain provisions
of this Bill. I had, however, to give way in view of the feelings of this House to
certain amendments of mine and also in view of the fact that the hon. Minister
assured me that he will give close attention to them. Whatever those objections
may be, it is but fair that I should place one or two facts before this hon. House as
also before the hon. Minister in charge of this Bill.

There is one question which is very important and which is painful equally.
It is regarding the acquisition of zamindari rights by tenants and similarly the
acquisition of tenancy rights by zamindars. As the House is aware many provinces
like Madras, Bihar have gone ahead in the process of liquidating zamindaris. Then
there are other provinces like the Uttar Pradesh and Orissa where legislation for
the liquidation of zamindaris have been pending . In this regard, as I have already
stated this Bill will not further the objects we have all in view; on the other hand,
it will hamper the progresk and will give a fillip to the agitation of the zamindars.
The tenants have been given the right to acquire rights of zamindars and the compen-
sation that they have been called upon to pay is twelve times the rent. Similar
provision is to be found nowhere in the scheme for the liquidation of zamindaris
or in tenancy laws in Bihar or Madras. Nor is it to be found in the Bills of the
Uttar Pradesh, Madhya Pradesh or Orissa. Under these circumstances, I would
request my hon. friend to stay his hands off and not to allow any acquisition in the
way that has been proposed. .

Then I come to the other question : the alternative acquisition of tenancy
rights by the zamindars. Here the compensation offered is a plot of land. A plot
of land is nothing. It is not even worth its name, nor is it a substitute, in any
sense of the expression, unless it has equal advantages and is situated in a convenient
locality as the land that has been acquired. There is nothing of the kind in the
provisions of the Bill. Nor has the Bill, as passed into law, provided any arrange-
ments for bringing improvement and its expenses on the waste land or any land
that has come to him in lieu of the land acquired to the level of the land that has
been compensated. I would appeal to my hon. friend the Minister of Agriculture
to make rules in this regard. I know his heart and I do feel that he will certainly
pay attention to this aspect of the question.

The other point that I want to bring to the notice of the hon. Minister is this.
This Bill having been passed a part of the work towards liquidation of zamindaris
is being done. But as has been pointed out by my hon. friend from the U.P.
this is not a thing which can be done all at once. The State Governments have
first taken to tenancy reform. The second step they have taken is the assessment
and collection -of income-tax on agricultural incomes. This reduces the demand
of the zamindar and makes it easy and convenient for the purposes of liquidation
of the zamindari and the compensation under the circumstances naturally becomes
small. In this regard the Central Government have not brought forward any legis-
Iation to impose income-tax on landed incomes, as has been done in most of the
States in India for the past eight or ten years. Therefore, let me hope that such
legislation also will be taken up in due course by the Government.
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. Last of all let me hope that the liquidation of zamindaris Bill also will follow
without any delay. I have nothing more to add and I thank my hen. friend for all
the trouble that he has taken to discuss with hon. Members of this House outside
it with a view to making the passage of this Bill so smooth and convenient.

' Pandit M. B. Bhargava (Ajmer) : I had no intention to intervene in the debate
at this stage, but I wish to clarify certain points that have been raised by my hon.
friend Mr. Biswanath Das.

Mr. Deputy-Speaker : But they are not very relevant for the purpose. At
this stage only those amendments which have been carried out as a result of the
Sl;slect Committee Report may be touched upon and he has not referred to any of
them.

Pandit M. B. Bhargava : All the same I owe it to the House to place on record
my hearty congratulations to the hon. Minister for Agriculture who has been taking
very keen interest in the problem of my province and particularly in connection
with the tenancy law which is by far one of the longest pieces of legislation that this
House has been called upon to enact.

In spite of the changes that have been brought about by so many amendments,
I would like to bring to the notice of the House that there were many informal
discussions and most of the amendments that were accepted by the House were
agreed amendments. This was done in the larger interests of the country, so that
the time of the House may be utilised for more important legislation.

I would in this connection like to emphasise that as has been promised by the
hon. Minister, this Bill will be only an intermediate stage towards the attainment
of the goal of the abolition or elimination of the middleman between the tiller of
the soil and the State, in this case the zamindar and the Istimrardar. Secondly,
I would repeat that all the benefits which this piece of legislation seeks to confer
upon the tenants, depend upon the preparation of the record of rights and the deter-
mination of the rent-rates in Chapter XII and I have not the slightest doubt that
the hon. Minister for Agriculture will take immediate steps to start survey and
settlement in the Istimrari area, so that the full benefits of the legislation may
be reaped by the peasantry. Thirdly, in regard to the rulemaking powers, as
provided in clause 203, I would request the hon. Minister to take interest in seeing
that all those rules are duly framed and that the Chief Commissioner is given due
instructions to administer them to the best advantage of the tenants, and to organise
Panchayats in villages at an early date and to invest them with requisite powers
under ths provisions of this Act. Our experience in the local area is that even now
the attitude of the local administration is pro-Istimrari and zamindari. I hope,
that my humble request will be heeded to by the hon. Minister and that he will
take pains and issue necessary instructions so that the main purpose of this Bill
may be achieved at an early date and the tenants may get all the benefits envisaged
by this piece of legislation. This is all that I have to submit. I would once more
put on record my hearty congratulations to the hon. Minister.

Shri Jairamdas Doulatram : I do not propose to detain the House for more
than two or three minutes. .

T am grateful to the House for the co-operation which Government have received
in getting this very lengthy and to some extent controversial Bill through Parlia-
ment in such a brief space of time. The attempt wae made to secure saving of
time by prolonged informal discussions with friends who had tabled the amendments,
and I must thank them publicly for the spirit of accommodation which they showed
in seeing that an arrangement was arrived at which while saving the time of the
House also kept the interests of the tenants perfectly safe. It was in that spirit
of accommodation that we reached an agreement which today has been adopted
by the House in the shape of these numerous amendments.
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Throughout this Bill it has been my effort to take the House into the fullest
confidence and allow the Bill to be shaped in deference to the wishes of the represen-
tative of the people. That is why we had a very large Select Committee and also
such lengthy sittings of the Select Committee. We had also appointed a small
Sub-Committee of the Select Committee with a view to iron out the differences.
Even in the Select Committee we found a large number of Members, whether represen-
ting the interests of the tenants or of the landholders, showing the maximum spirit
of accommodation. I cannot forget their contribution—I am not merely returning
compliments but it is a fact which I sincerely feel-—and I cannot but place before
the House my appreciation of the spirit of accommodation shown by men like Shri
Ajit Prasad Jain and Pandit Mukut Bihari Lal Bhargava—who more tban any
person in my opinion is responsible for the present shape of the Bill and also my
hon. friend Shri Mahavir Tyagi and one other Member who is absent, namely, Begum
Aizaz Rasul. I could see how those who represented divergent opinions, those who
had experience of their own Provinces, those who were new to the task ultimately
decided that we should try to give a shape to the Bill which was in the interests of
the tenants of Ajmer-Merwara, whatever might be the conditions which prevailed
in U. P., Bihar and elsewhere.

A few suggestions have been made by my hon. friend Shri Biswanath Das. I
have the greatest respect for his opinions because I know how sincerely and honestly
he holds them, and I can assure him that to the extent some of his suggestions are
capable of being implemented cither in Rules or otherwise they will be taken into
consideration and to the extent it is possible and feasible, effect will be given to them.
Similarly, I cannot but give an assurance to my friend Ch. Ranbir Singh also.
I know he has great sympathy for the tenants of Delhi and of other Centrally
Administered Areas. I propose also to have the question examined as to what
extent the relations now existing between the tenants and landholders in the Cen-
trally Administered Areas need further readjustment and to what extent legislative
action is necessary in that behalf. I must also assure my friend Pandit Mukut
Bihari Lal Bhargava that his suggestions with regard to the Chief Commissioner’s
powers, with regard to the nature of changes which the Rules may necessitate, and
also with regard to steps being taken towards the abolition of the intermediaries
will all be considered and I hope also early decision taken on them.

The question of a survey and record-of-rights i8 a matter which involves some
amount of allotment of money and I do propose to re-discuss this question with the
Standing Committee of Agriculture. This question had come up before them some
time ago, but we were not able to secure as much financial accommodation as was
necessary. But now that the House has expressed its view so strongly on the early
implementation of these necessary steps I do hope that the requisite finance will be
made available.

I wish to place on record my appreciation of the work done by some people
who have never come before the House but who have had a large share in drafting
the Bill. I want to thank publicly Mr. Belgrami whose wide experience both of
U. P. legislation and the conditions of Ajmer have enabled us to place on the Statute
Book a Bill which I think is probably as perfect as could be made possible, looking
%0 the actual situation in that area, and looking also to the time that was available
to us all with regard to this legislation. I wish ylso to thank officers of the
Ministry of Law who have been made to work day and night under my pressure to
see that all the amendments are properly drafted and brought before the House.
Whatever may have been the efforts made by now on Government’s side or on the
side of the Members of the House to act justly I do hope that the tenants will
welcome this as an essential and inevitable step, but as an intermediary step to a
bigger step which will'follow, 1 hope, soon hereafter.
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Mr. Deputy-Speaker : The question is :
“That the Bill, as amended, be passed.”
The motion was adopted.

LABOUR RELATIONS BILL
The Minister of Labour (Sbri Jagjivan Ram) : I beg to move :

‘“ That the Bill to provide for the regulation of the relationship between employers and
employees, for the preventi nvestigati and settl t of labour disputes and for
certain matters incidental thereto, be referred to a Select Committee, consisting of Shri,
Harihar Nath Shastri, Shri R. Venkataraman, Shri Satyendra Narayana Sinha, Shﬁgn.mngdbar
Das, 8hri Hari Vishnu Kamath, Shri M.R. Masani, Shri B.L. Sondhi, Dr. Panjabrao Shamraor
Deshmukh, Shri V.C. Kesava Rao,Shri Gokulbhai Daulatram Bhatt, Shri T. A. Ramalingam
Chettiar, Shrimati Sucheta Kripalani, Shri BSadiq Ali, Shri V. S. Sivaprakasam, Shri R.
Velayudhan, Shri Sita Ram 8. Jajoo. Shri Khanduhbai K. Desai, Prof. Shibban lal Saksena
8hri M. Ananthasayanam Ayyangar, Shri Prabhn Dayal Himatsingks, and the Mover, with
instructions to report by the last day of the first week of the next session.”

At this stage I do not want to make any long speech. The intention of this
Amending Bill has been made clear in the Statement of Objects and Reasons itself.
The most important provision in this Bill is that we have tried to lay the greatest
stress on negotiations, collective bargaining and conciliation and settlement of dis-
putes by methods other than cessation of work. The other defect we noticed in
the existing Industrial Disputes Act was that we had not enough power for the
enforcement or the implernentation of the awards give n by tribunals. Powers have
been taken in the Bill to see that the awards of the tribunals are implemented.

There are other important provisions also in this Bill which have been enu-
merated in the Statement of Objects and Reasons, and I do not propose to repeat
them. I may inform the House that very recently we had a meeting of the Indian La-
bour Conference on which employers, employees and the various State Governments
were represented. That Conference considered this Bill in great detail and opinions
of employers’ and workers’ representatives were expressed on the variois provisions
embodied in this Bill. The Government will consider those suggestions in due
course and we propose to bring to the notice of the Members of the Select Commit-
tee the various suggestions made in this behalf.

The Press in this country has also taken considerable notice of this mecasure
and there had been comments practically in every paper in this country. We can
safely presume that we have a fair measure of public opinion before us on this meas-
ure. We will take this public opinion into consideration in the Select Committee
and we will try as far as possible to accommodate the public opinion as well. As
1 said in the beginning, I do not propose to make any lengthy speech and I commend
the motion for the acceptance of the House.

Mr. Deputy-Speaker : Motion moved :

** That the Bill to provido for the regulation of the relationship between employers and
employess, for the prevention, investigation and settlement of labour disputes and for cer-
tain matters incidental thereto, be referred to a Select Conunittee, consisting of  Shr#
Harihar Nath Shastri, Shri R. Venkataraman, Shri S8atyendra Narayana Sinha, Shri Sarang-
dhar Das. Shri Hari Vishnu Kamath, Shei M. R.Masani, Shri B.L. Sondhi, Dr. Panjabrao
Shamrao Deshmukh, Shri V.C. Kosava Rao, Shri Gokulbhai Daulatram Bhatt, Shri T.A.
Ramalingam Chettiar, Shrimati Sucheta Kripalani, Shri Sadiq Ali, Shri V.8. Sivaprakasam,}
8Shri R. Valayvudhan, Shri Sita Ram 8. Jajoo, Shri Khandubhai K. Desuni, Prof. Shibban La
Saksona, Shri M. Ananthasayanam Ayyangar, Shri Prabhu Dayal Himatsingka, and the
Mover, with instructions to report by the last day of the first week of the next session.”



2568 PARLIAMENTARY DEBATER' [5Ta ArL. 1950

8hri Sarangdhar Das (Orissa) : I beg to move :

“‘That the Bill be circulated for the purposo of eliciting opinion thereon by the 3rd July, 1850."
» In moving this amendment, I have to point out that the Bill has various de-
fects and it affects hundreds of thousands of people working in industrial concerns
and that labour is practically illiterate, or if literate, they are so in the regional
languages and not in English. The Bill has been published in English and circulated
among the Members of this House as well as employers’ organizatiuns and probably
certain federations of labour and unions, but I have reports from various localities
in India that many of the unions do not know what the Bill, is. Consequently, it
is very necessary that the Bill should be circulated among labour unions, I mean,
individual labour unions and not simply among federations such as the All India
Trade Union Congress, the I.N.T.U.C and the Hind Mazdur Sabha but among the
individual unions which are affiliated to theso federations. The Bill must first
be circulated among them to get their opinion. The hon. Minister just now said
‘that it has been commented upon in the Press and that there is a good deal of support
from the public. I want to know whether the public are producing the goods
in the factories or those working men. In this case the working men themselves
are involved because their right to strike is being taken away and they are being
compelled to arbitration. The Government is taking very wide powers in introducing
this compulsory measure. There are various other defects which I wish to
point out in due course, but in the beginning I want to say that recently the Inter-
national Confederation of Free Trade Unions have declared in clause 30 of their
Manifesto as follows:

‘* It is the sim of organised labour to achi the foregoing objectives in so far as they
are matters for collective bargaining by negotiation and dis ion but if employers obstruct the

t of these objectives then Free Trade Unions reserve the right of their -members

collectively to leave their employment whenever they choose since the right to strike follows
from their right to work.”

ﬁ. Deputy-Speaker : Will the hon. Member take some time to conclude hi®
speech?
Shri S8arangdhar Das : Yes, Sir.
Mr. Deputy-Spesker : The Houss will now stand adjourned till 2-30 p. M.
The House then adjourned for Lunch till Half Past T'wo of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock.

[MR SPZAKER in the chair]

Shri Sarangdhar Das : As I was saying before the recess that labour has the
right to work, consequently, the right to strike is also a fundamental right with
labour. It has been established all over the industrial world whether it is in
Europe or in the United States. By that right to strike alone, labour has improved
its standard of living, conditions of work, housing and other matters. In all de-
mocratic countries, the labour union movement has prospered on account of this
‘fundamental right to strike. Therefore, it will be seen that the basic relationship
is between the employer and labour. As long as they negotiate with each other as
they have done in Great Britain and the United States, the employer realises that
he cannot keep down the wages any more and both parties come to an understanding.
Recently, in the United States an Act has been passed—the Taft Hartley Act—
which gives certain powers to the President of the United States. In the recent
nation-wide coal strike in that country, the President by virtue of this Act, instead of
allowing the employer and the labour to settle their disputes between themselves,
coerced the miners to go back to work. They held out for many months, because
you cannot coerce large masses of people to do something against their will. The lea-
der of the Miners’ Federation or Union, whatever it is, himself gave the order to the
miners, hundreds and thousands of them, to go back to work ; but they did not,
Ultimately, it was through negotiation between labour and the mine-owners that
the wages were raised and certain other facilities were given and then the strike wag
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ended. Thus in the United States, this right to strike has done labour so much
good as to incorporate in their collective bargaining agreement a term fhat the
employer cannot take a new hand unless that man already belongs to a Union. That
is to say, before entering the factory or workshop, the man joins the Union and then
he is taken in by the employer. These are the facilities which have been secured by
labour after many years of struggle which has cost them much «blood and tears.’?

In our country, the Trade Union movement is only of recent origin may be
not more than a quarter of a century. What labour has done so far by the right to-
strike and latterly through Arbitration Boards and voluntary arbitration, this Bill
seeks to provide through compulsory arbitration.

Shri Jagjivan Ram : That is not new.

Shri Sarangdhar Das : May be ; you may think so. But, you ses how that
compulsory arbitration has failed in the case of the Miners’ strike that I mentioned
just now. It is also very clear that if you declare that strikes are illegal because the-
complaints have not gone to voluntary arbitration, that the complaints should go-
to compulsory arbitration, it will take a long time for appeals and so on and so forth
and it cannot be enforced on large masses of people. It is also impossible in the-
present conditions of our society to get people to arbitrate and do justice to labour
which is the weaker party.

Now, we have to examine what we have done through the Industrial Disputes
Act that was passed probably two years ago. It is on the Statute Book and the
main objective of that Act was to establish industrial truce between the employer:
and labour. I believe on several occasions, the Minister himself has said that labour
has fully observed that truce. I had also pointed out on a previous occasion about
the employers not implementing the arbitration awards, in some cases fully,
and in some cases partly. In this connection, I know of one in the Talcher coal
fields where the award has not been fully implemented and it is still pending although
the award was passed some one and a half years ago.

1 also know there are cases in Delhi and other industrial cities where arbitration
awards have not been fully implemented ; also the Government has failed in this
respect because neither the employers nor Government have done anything to im-
plement the promise of fair wages and improvement of housing conditions and also
of social security. This Bill, if enacted, will make matters worse than it has been so-
long and thereby production, instead of going up, is bound to go down because of
the dissatisfaction of labour and the restrictions put on labour and their organiza--
tions. It is also my opinion that the provisions of the Bill are weighted in favour
of the employers. Under these circumstances I demand on behalf of labour that
this Bill should be circulated and the opinion of individual Unions from all over the:
country should be taken and accordingly the Bill should be modified as labour wants.
My plea in requesting this is quite sound on the ground that whenever any legislation
is proposed such opinions are taken e.g., if a Tenancy Legislation is brought forward,
it is circulated among the landlords and tenants who are the two parties in the matter
and their opinions are taken. So also any other bills are circulated among the Bar
Associations or general public organizations which are interested. In this case
the Minister has said that recently there was a Tripartite Conference between the:
Labour Representatives, Employers’ Representatives and the Government. I know
from press reports that there were certain representatives of these three Federations,
the Indian Trade Union Congress which is Communist, the Hind Mazdoor Sabha
and the Indian National Trade Union Congress. There is no doubt that there are
individual - Unions affiliated to these organizations but that does not mean that
while rushing this Bill through, those Federations have all the considered opinion
of the individual Unions. Moreover, I may point out that in this Conference we
‘do not know what decisions were taken. We have not received as Members of Par-
Liament the proceedings of that Conference and that gives me an idea that whatever
is being done in this matter is between a few 'people only. Purticulatly hundreds
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of Unions do not know what is going on and how the Bill is being rushed through.
I therefore request the Minister of Labour to consider this seriously and send the
Bill for circulation. I also warn the House that unless this is done and labour’s
opinion from down below is expressed, this measure will not help in the realization
of the objective that the Government as well as everyone else in the country have
in view, of increasing production and thereby improving our standard of living.
It will rather be a backward step that will be taken. I therefore again commend
my amendment to the House and I hope everyone in this House will give it the
oonsideration that it deserves not on'y for the benefit of labour but also for the
benefit of the country as a whole.

Mr. Speaker : Amendment moved :
“ That the Bill be circulated for the purposs of eliciting opinion thereon by the 3rd July
1950.”
Dr. Deshmukh : (Madhya Pradesh). I am conscious that I am a Member of
the Select Committee and so I do not propose to speak on the merits of the Bill but
I wish to answer the arguments which have been advanced by my friend.

Mr. Speaker : I was thinking, in view of the nature of this Bill, to call upon
Mr. Shastri, who I believe is the Secretary of the I.N.T.U.C.

Dr. Dashmukh : I will not take much time.

Mr. Spsaker : If I have to make an exception, I would like to make it in the
case of Mr. Shastri whose connections with the labour organizations are so well-
known and perhaps he may be able to deal with the subject better so far as Mr.
Das’s speech is concerned.

Dr. Deshmukh : In view of the fact that I have more or less started my
speech, I think it would be.........

Mr. Speaker : The hon. Member did not start his speech. He was going to
make a request to me. I will see if it is possible for me to allow him time later but
I am unwilling to make an exception, because it will land me every time into a
difficulty of sitting in judgment as to whether a particular Member should be allowed
or not. I would prefer some inconvenience to some Members rather than break
a wholesome rule. Let us see what Mr. Shastri has to say.

Dr. Deshmukh : Will it not amount to some amount of discrimination?

Mr. Speaker : Yes. He should not ask me to oxtend that discrimination
1 ater on.

Shri Harihar Nath Shastri (Uttar Pradesh) : Sir, at the outset, I should like
to express my gratefulness for the kind permission you have given me to speak on
this occasion. As a matter of fact I am one of those few Members who have sought
your indulgence on very few occasions because I have not felt myself competent
enough to deal with many of the subjects that have cropped up before the House.
But this is a subject over which I claim to have made some special study, both
theoretically as also in actual practice during the last 25 years and I hope therefore
T would be pardoned if I encroach upon your indulgence and take a little more time
than what I have done on previous occasions.

I regard this Bill as one of the most important measures that have been brought
forward before this House during the last two years and from the point of view of
capital end labour relationship I regard this measure as the most important. It
is not possible for me to state categorically at the outset whether I am in favour of
this Bill or I am opposed to it. As a matter of fact so far as the body of the Bill is
concerned I have got serious differences with various provisions in this Bill. AH
the same so far as its structural principles are concerned I must say unhesitatingly
that I am in substantial agreement with them. .
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Ever since this Bill saw the light of day some weeks ago it has roused considerable
interest in this country. In certain quarters it has been received well, whereas in
others it has been adversely commented upon.

Reference was made by the hon. Minister to a conference known as the Indian
Labour Conference that took place in this city in the latter part of March, when
T had the privilege to lead the delegation of the most important labour organisation
in this country. At that Conference, so far as labour was concerned, it was represen-
ted by three influential groups, namely, the All-India Trade Union Congress, the
Hind Mazdoor Sabha and the Indian National Trade Union Congress. So far as
the attitude of the A.IT.U.C., which is a Communist-dominated organisation is
concerned it stood for the total and unequivocal rejection of the Bill. It refused
to take part in the discussions and the representatives of that organisation with-
drew from the conference. Then there was the Hind Mazdoor Sabha, the So-
cialist organisation, which questioned the propriety of bringing forward the Bill
80 hurriedly but all the same it took part in the discussion and put forward a
number of constructive suggestions to improve the Bill. Then there was the
I.N.T.U.C. which took the view that I am going to present for the benefit of the
House. The question of urgency was raised, particularly by the Hind Mazdoor
Sabha and also by the All India Trade Union Congress and it was stated that there
was no hurry nor urgency in the country to bring forward a legislation of this na-
ture. I stated then and I do so again that so fa* as the urgency of this measure
is concerned it was accepted unanimously by all frade union groups so far back
as 1947 when there was an Industrial Conference, whieh took place in November
1947, when the famous resolution known as the resolution on Industrial Truce was
presented before the Conference and passed by the unanimous agreement of all the
parties concerned. One of the main provisions of the said resolution was that the
existing legislation on labour and management relationship is defective and that
the time has come when the defects should be rectified and a new legislation should
be brought forward. It was in the light of those observations and in accordance with
that resolution that this Bill has been conceived. As a matter of fact labour opinion
in this country during the last two and a half years has, times without number
criticised the Government for the delay in bringing forward this measure. I am
therefore happy that the Bill has been brought forward, though late.

Now the question has beon raised by the previous speaker that the Bill should
be circulated for eliciting public opinion. In this connection I would recall inci-
dentally the Hindu Code Bill which was brought forward during the previous year.
There were people then who wanted that important piece of social legislation to be
speeded up and put on the Statute Book and at the same time there were other
sections of the House who were opposed to that salutary measure and they put
forward similiar proposal that the measures should be cir.lated for eliciting public
opinion, Whensoever a measure of this nature comes up those groups that are
opposed to such measures and who want to impede their progress, are in the habit
of making propositions like this, which would unduly delay their progress. I may
respectfully submit that it is already too late and speaking as one who has been con-
nected with the Trade Union Movement in this country for a much longer period
than my friend, for whom I have great esteem I can say that labour, due to the
handicaps that it has been subject to, ocannot put up with the present state of
affairs and it is anxious that this Bill with the necessary improvements should be
put on the Statute Book as early as possible.

Before I deal with the body of the Bill I should like to speak a few words on its
structural principles. Today the greatest need of the moment is the maintenance
or as a matter of fact the aoceleration of industrial production in this country, which
s neceasary for the economic prosperity of the nation and at the same time, necessary
also for raising the standard of living of the common man. It has been
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stated that strike is the right of a worker. I do not dispute that strikes
constitute the right of workers, but mayI sabmit that today there is a greater

3 P right 'for the_ workers, and that right is the right to work rather than
. to strike. It is thisaspect which labour has to bear in mind at the present
Juncture. Today the time has come when we should seriously consider
‘that if we want to raise the standard of the masses, if we want to improve the
conditions of work of the working classes, the relation between capital and labour
has to be regulated in such a manner that without serious dislocation of work the
settlement of disputes may be possible through conciliation, mediation and,
failing that, arbitration.

Labour legislation in this country has had a very recent origin. It was for the
first time in the year 1929 that a Central Act was passed and put on the Statute
Book. But that Act proved utterly ineffective and its provisions, so far as I conld
recollect, were never, except on one or two occassions, put into actual practice.
For _the first time in the year 1937, when the Congress Ministries came into power
in eight Provinces, in the Province of Bombay a Bill was introduced known as the
Bombay Industrial Disputes Bill...............

{hri Jagjivan Ram : Industrial Relations Act.

Shri Harihar Nath Shastri : Yes ; which was subsequently enacted. The
same Act, as a result of subsequent experiences, was re-modelled in its final form
known as the Bombay Industrial Relations Act.

Fortunately, while we are going to take concrete steps to regulate
relationships bstween labour and capital in this country, we have the advantage
of the rich and ripe experience of other countries and itmay not be out of
place t> maks a passing reference to some of those experiences which may be
useful to the Select Committee and to this House.. Before narrating those
things, T should like to mention one basic factor. A controversy has arisen
today and it was there in the past also, on one aspect of industrial relations, and
it is this whether the State should interfere in industrial disputes or whether it should
leave them to be decided by mutual negotiations between the parties concerned.
Secondly, if it is necessary to interfere, to what extent should the State interfere
in industrial disputes ? Now, there are countries that claim to have developed a
-system of voluntary collective bargaining, a collective bargaining based on the free
and unhampered will of the two parties concerned in the dispute. The most
outstanding instances of such a system are the United Kingdom and America. There
are countries that rely on conciliation, mediation, and, failing that, arbitration.
Specific instances of such countries or such a system are furnished by Australia,
New Zealand and Canada.

Now I would commence with a brief examination of the British system, I may
state that in the early stages of collective bargaining efforts were made to settle
industrial disputes by negotiation. But later on, difficulties arose and then in the
year 1856 a Parliamentary Commission was appointed by the British Government
and it came to the conclusion that ‘collective agreements should have a provision
in them that if any disputes were not settled by mutual negotiations, they should
be settled by arbitration. These recommendations worked in actual practice for
some time when in the year 1896 and subsequently in the year 1919 they were sup-
plzmented by two important Acts known as the Conciliation Act of 1896, and the
Industrial Courts Act, of 1919. In these Acts it was provided that the agreements.
that arc concluded between the two parties should contain specific provisions that
disputes not settled by conciliation should be referred to arbitration. Now, there
are specific instances~ I do not propose to take the precious time of this House by
dealing with each of those cases, but I should enumerate in a minute five industries—
in which well.-regulated arbitration boards did function as a result of collective
bargaining. They were: ' Railway Staff National Tribunal, Coal Mining Arbitration
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Tribunal, Civil Scrvice Arbitration Tribunal, Quarry Industrial Court ot Arbitra-
tion, and London County Council Arbitration Tribunal. Of course, it is contended
by persons who are opposed to the method of arbitration, and it is also said by trade
-unionists and by those who are interested in this problem in the United Kingdcm,
that our legislation is retrograde in that whereas we want to make our arbitration
machinery compulsory, the machinery in Great Britain, is although the system of
arbitration is there, voluntary and not compulsory. In reply to that, I should
only like to state that in the United Kingdom, after a great deal of prosecutions
and trials of strength, both the industry and labour have attained a stage of deve-
l?pment in which both of them have come to recognise that they stand on terms
of equality and that both the interests of industry as well as labour demand that
instead of resorting to strikes, the best policy is to settle disputes by mutual negotia-
sion. They have accordingly grown a long and deeprooted tradition which mekes it
unnecessary in their case to introduce compulsion to the extent to which it is pro-
posed to do under this Bill. I may further submit that in the history of even such
an industrially advanced country where the trade union movement has made
tremendous progress, occasions have arisen when they have had to resort to ccm-
pulsory arbitration to a greater degree than is proposed under this Bill
In this connection I may invite your attention to the situation that developed
during the last war when in the year 1940 a Tripartite Conference took place in the
United Kingdom, at which it was decided that so long as the war lasted there shounld
be no stoppage of work, that the method of negotiation should be fully explored
first and that if no settlement by mutual negotiation could be reacted then the
matter should be referred to an arbitrator by mutual agreement, and if no mutual
agreement was possible then the matter should be referred to the Naticnal Arbitra-
tion Tribunal. Thus, when there was a national emergency, even such a developed
country like the United Kingdom had to resort to compulsory arbitration. Apart
from that, as I have just observed, even the principle of arbitration by voluntary
agreement which has the strong backing of public opinicn in that country is as good
as resort to compulsory arbitration.

Now I would like to deal with the sitution in another great country. 1 mean
the United States of America. Today the position there is that labour strongly
cherishes collective bargaining based on voluntary methods. The reason is that
today there is no section of labour in the U.S.A. which is not organised. But may
1 state that there was a moment in the history of the trade union movement in the
U.S.A. during the latter part of the 19th century and the beginning of the 20th
century when, in a number of disputes, it was not the workers who opposed the
principle of arbitration but the employers. The State wanted to impose arbitration,
and it was the employers who oppesed it in spite of the fact that labour wanted the
system of arbitration to be introduced. But a situation has developed today when
neither the employers nor the labour, because they are fully organised and completely
developed, want compulsory arbitration, and a system of collective agreement has
developed in the U.S.A.

All the same, there are two things that T should like to state. In the first place,

- while there is the system of voluntary agreement in most of the industries in Amenca,

there are—and there have been—industries where some sort of arbitration has been

in practice, e.g., the rail industry and the maritime industry, and this system has
worked very satisfactorily there.

The other factor which I should like to stress here is that America is a country
where the President is all-powerful and even though there are Acts and legislations
in regard to settlement of disputes by mutual agreement and negotiation, I can
quote not one, but several instances, where the President felt that the time had come
when it was necessary to use his special powers in order to maintain the essential
production of the country. He has used them and has prevented strikes, in such
circumstances.



2574 PARLIAMENTARY DEBATES [5te Apu. 1950
[Shri Harihar Nath Shastri]

Now, let us take Australia. There is the system of compulsory arbitration
there. Prior to 1920, it worked well. But in or about that year, the industrial
interests and the farmer classes clamoured against tte provision of compulsory
arbitration. They launched a nation-wide campaign for its abolition. Then a
Conservative Government came into power, and it did away with the provision of
compulsory arbitration. In 1935 when a new General Election was fought, the
Labour Party in Australia had it as one of the main issues of their programme that
the principle of compulsory arbitration should again be put on the Statute Book,
while the Conservatives were opposed to it. The labour won the election, and again
it was as a result of the unanimous desire of the working classes of Australia that the
principle of compulsory arbitration was put on the Statute Book and it is still there.
The same is the case with regard to New Zealand. In New Zealand there is a system
of automatic conciliation cum arbitration. The procedure is that if a dispute i8
not settled by mutual negotiations, it goes automatically to conciliation. In most of
the cases the disputes are settled by conciliation, but if there is disagreement, the
board of conciliation is automatically converted into a board of arbitration and
the board of arbitration settles the dispute.

Sir, I have quoted a long list of instances, but with your permission T might
state that even in our country, as far back as the year 1918 the greatest man of our
time, whom we all worship as God, conceived the idea of labour organisation based
on truth and non-violence and the idea of management—labour relationship based
on the system of mutual negotiations and arbitration. We all know under what
circumstances some time in the year 1918, under the inspiration of Mahatma Gandhi
the Ahmedabad Labour Association was formed and that union under the guidance
of Mahatma Gandhi has during the last thirty years, even when there was no labour
legislation in our country, successfully practised the method of conciliation and
arbitration with immense good to the working classes of Ahmedabad. The result is
that even today, as compared to most other places, the wages and conditions of work
in Ahmedabad have continued to be better than in other placcs in this country.
So, I submit, that this is not a noval experiment that we are going to embark upon.
Tt is not only based on the experience in other countries, but it is based on the ex-
periments that have been carried out in this country. From this point of view, I
would again submit that I am in agreement with the objectives and the structural
policy of the proposed legislation.

Now, I come to the actual body of the Bill and would make a few observations
not on details but on some of the salient points. I should first enumerate a
few points that I feel are wholesome in the Bill and which should commar'\d
the support of the House. For instance, opportunity is given to the parties
under the provisions of the Bill to carry on negotiations directly and thereafter
through conciliator. Secondly, the Bill visualises the setting up f a bargaining
agent, known as certified bargaining agent. Thirdly, there is an improved
system cf certification, of standing orders. Fourthly, there is provision for control
by the Government of undertakings in case of failure on the part of employers to
implement awards of industrial Tribunal. Then, instead of the superficial penalties
prescribed under the existing law, penalties like imprisonment is provided for
in the present Bill. Lastly, provision has been made for realisation of dues from
employers in respect of awards of Industrial tribunals as land revenue dues.

Now, I shall offer some criticisms in regard to the important provisions of this
Bill. Chapter I deals with definition. There are a large number of subjects which
may appropriately be dealt with in the Select Committee, but there are just two
or three points that I should like to emphasise here.  First of all there is the definition
in regard to civil servants in whose case the rights as enjoyed by other categories
of workers are not allowed. In my opinion such discrimination is not proper and it
militates against the international convention to which our country has been a party.
It was at San Francisco where I had the privilege to represent the organised labour
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of this country and where the representatives of our Government were also represen-
ted. The entire delegation took a stand to support that convention. According to
that convention the right of organisation to the extent of embarking on a strike
was denied only to two categories of workers. They were the Police and the Mi-
litary. 1In regard to the rest of the categorics of workers no discrimination was
sought to be made under that convention. India, as I said, was a party and yet
I fail to understand why a departure is being sought to be made from that
convention.

Then, another provision that is most amazing is that not only gazetted officers
have been put under the definition of the civil servants, but in a large number of
cases even poor chaprassis and clerks with paltry emoluments of Rs. 30 and 5 are
brought under the purview of the exalted civil servants.

Shri Jagjivan Ram : As if they are not.

Shri Harihar Nath Shastri : I should be happy if they were. For instance, in
the offices of the General Managers of the various Railways and the Railway Board,
in the office of the Director-General of Posts and Telegraphs and in various other
cases they have been deprived of the privilege enjoyed by the rest of their fellow-
workers in similar undertakings in this country, which in my opinion is not
proper.

Then , I come to the other important item in the Definitions Chapter and it is
in regard to labour disputes. I am glad that dismissal is included within the scope
of labour disputes. But then there are two serious shortcomings in that definition.
In the first place, while on the one hand dismissal is included as being a labour dispute,
there is a subsequent proviso in the same Chapter which lays down that a dismissal
made by an employer for any good cause shall not be regarded as a dismissal. I
think the two things are contradictory to each other. After all, when an employer
dismisses an employee, he does so only on a cause which in his opinion is a good
cause. If you put a proviso that dismissal for a good cause shall not constitute a

Shri Jagjivan Ram : It has also to be shown to be a good cause.

Shri Harihar Nath Shasiri : But where is it to be shown? Unless you make
provision that all industrial disputes relating to dismissals are brought forward before
the appropriate authority, where will the poor worker who has suffered establish
that he is innocent?

Then there I8 another shortcoming which has occurred at various other places
in this Bill, and it is this that whereas dismissal has been regarded as a labour dispute,
the cases of retrenchments are not covered under this. 2As a matter of fact, in the
subsequent provisions of this Bill it has been specifically provided that where in the
opinion of the employer labour is surplus to the actual requirements of the industry,
such cases will not be brought forward before any authority. This is one of those
most serious objections against this Bill which organised labour in this country
will never be prepared to accept and which it will stoutly oppose. What do we find
today? We have been noticing during the last two years that the volume of un-
employment in this country is increasing by leaps and bounds, that in every in-
dustry large-scale retrenchments have been going on, and this is being done under the
cloak of a very harmless expression known as ‘ rationalisation’, as if of all people
labour alone is opposed to rationalisation. But this clamour of rationalisation is a
myth and a hoax. Let n:e submit, as I have done on previous occasions, that we
representing labour in this country are not opposed to rationalisation but we feel
that if the process of rationalisation is hampered in this country it is due to the
unhelpful attitude of the industrialists. It should be borne in mind that it is not
due to surplus labour that the industrial expansion of this country is receiving a
set-back today, but it is due mainly to the fact that industrial organisation in our
country has reached a stage when unless it is thoroughly overhauled and put on a
proper footing the industrial progress of our country is thoroughly in the dark and
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there i= no future for it. 7Those of us who have been dealing with the industries
since the commencement of the trade union movement in this country know that
the real elements that are responsible for the retarding of industrial growth of our
country are the wasteful system of the managing agency, the overhead expenses and
serious mismanagement that has been revealed in several cases. Only the other
day the House passed a Bill in regard to the Sholapur Textile Factory. The Shola-
pur Textile Factory has been one of the best equipped textile factories in this country
and still the Government came to the conclusion, as a result of enquiry, that due to
Bross mismanagement and inefficiency of the management a stage had come when it
! e impossible for the factory to carry on and that in the interests of production
1t was necessary that the factory should be taken charge of, by the Government. And
may I submit that it is no' the one instatce but hat :here are nunrerous such
instances in the cou try today? I have been roceiving telegram—at least 2 dozen
‘elegram in he course of the iast seven days—‘rom my orga is) ion in Madras in
respect of & 1°j.1 known as he M. onakshi Cotton Mill which employs about 15,000 .
workers. That is also one of the best equippcd factorics. But thav factory has
‘been consistently flouting the Provincial Government ard it is bent upon violeting the
awards of the Industrial Tribunal and it has been persisting in locking out the

I submit for your consideration that as long as that state of affairs continue
the situation in our country cannot improve and therefore I would submit to the
hor. Minister : let him not be influenced by the interested propsganda that has been
carried on by the industrialists into putting on the Statute Book a provision that
may be most inequitous and that may spoil all that he h: 8 dore so far. Let not
a provision of such fir-reaching importance and prejudicial to the interest of the
workers and the community as a whole be introduced into this Bill.

- The next point in connection with the definition is about bonus. In regard to
the tonus during the last two years and more, it has been the contention of the
employers that bonus is an ex-gratia payment that it is at the sweet mercy of the
employer to pay bonus or not to pay it and that it does not constitute part of the
wages. Labour fought for this right. Cases in regard to bonus went to Industrial
Tribunals, they went even to the Federal Court and judgment was given in favour
of the workers. Now what is the reason that a privilege which the workers had
obtained from the highest tribunals of the land should be nullified ?

. Shri Jagjivan Ram : May T ask, on a point of information, whether my hon.
friend will quote any award where bonus has been treated as part of the wages ?

Shri Harihar Nath Shastri : No, Sir, I cannot give any specific instance at the
present moment, as I do not recollect it. But I should like to state that so far
as bonus is concerned, it has been held that it is not a gratis payment and it does
not depend on the sweet will of the employers.

Now, I come to the supervisory staff. In regard to the supervisory staff, we
have experienced a lot of handicaps and there have been numerous cases of victi-
mizations and persons drawing salaries even lower than the actual workers, have
“been victimized simply because they happened to have a certain element of super-
vision on the worker. In almost all the textile factories there are people who are
known as jobbers and in Bombay they are known as Mukadams; they are in fact
manual workers but yet on behalf of the employers they have the authority to super-
vise the work of other employees. I should respectfully submit that any provision
in'the law that may discriminate against them would not be proper and even if it
i8 deemed necessary to have such a clause or such a definition a8 the ‘supervisory
staff’ T should submit that it should be limited only to the people who are in the
key positions, namely, the managers, the chief chemists or the engineers, but the
‘rest of the staff should not-be covered under that definition.
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Now, I would hurriedly survey a few other chapters, not all. Thereis Chapter ITL

which deals with the Standing Orders. I must congratulate the hon. Minister that
-even in the manner in which this Chapter has been framed, it registers a distinct
improvement on the old Standing Orders Act, according to which the employers
were free to frame any kind of standing orders and the certifying authority had only
to sign it irrespective of its provisions, and the result was that in most of the Standing
Orders there was a general provision that an employer had the right to dismiss any
employee whom he wants to dismiss with 15 days’ notice, with the result that he
could victimize any number of workers at his sweet will. Now according to the
provisions in regard to these standing orders, as embodied in the present Bill, he
has got a certain degree of protection, which labour welcomes very much. But
what 1 desire to submit is that the prccess laid down in the Bill is very elaborate.
According to that process, every industrial undertaking shall send five copies of the
Standing Orders to the certifving authority, then the certifying authority shall call
representatives of labour and employers, consult them, and after consulting them
he will certify the Standing Orders. My own opinion is that instead of undergoing
all this elaborate process, the best thing would be for the Central Government or
for the Provincial Government to prepare model standing orders and to enforce
them and if any party, either the employer or the employee, has any objection in
regard to any of the provisions of the model standing orders, he can appeal to the
Industrial Tribunal and the award of the Industrial Tribunal shall be final.

Then, I shall come to Chapter IV. This is, in my opinion, the most import-
-ant chapter in this Bill. It deals with the conciliation machinery. Here & serious
defect has been noticed by me. Under section 26 of the Bill, the notice of dispute
has to be given when a labour dispute has arisen or is likely to arise; this is almost
the same provision as is embodied in the existing Act. I feel that the procedure
-should be laid down in this Bill in conformity with the Bombay Aet, under whick
if an employee or employer wants any change, he must give seven days’ notice,
and if after mutual negotiations, no agreement is possible, then the matter should
‘be referred to conciliation, and in the meantime, no party should have the right
to effect any change in the conditions of work.

Then, I come to another very important chapter which deals with certifying
agents. In the definition of certifying agents, it has been laid down that individual
unions with 30 per cent membership shall be deemed as certifying agents, but where
there are federations even with 15 per cent membership, they will have priority.
Even at the Indian Labour Conference, I supported this measure and I do so even
today. But, while I was examining the provisions of this Bill in regard to this
chapter, a difficulty occurred to me in connection with the Railways. Now, the
situation in the Railways is this. There are Unions covering not only one Province,
but as many as three Provinces. For instance, the East Indian Railway covers the
Provinces of Bengal, Bihar and the whele of U. P. and three Provinces are covered
under one Union. Now, there are nine State Railways in this country. Supposing
there are four Unions in four important Railways that command a majority and
are wedded to one Federation whereas there are five other Unions which command
a majority and are wedded to a rival Federation, what will happen? If, on scru-
tiny, it is discovered that the Federation which has within it five Unions has a
slightly larger membership than the Federation which has got four Unions. In
that case, if the provision of the Bill is accepted in the form in which it is put, what
happen is that the Federation which has got four important Unions and spread
over more than one half of the country, will be deprived of the privilege of acting
as the certifying agent . I think, this provision nceds examination and some
variation may have to be made in instances like this.

Now, I come to the most controversial portion of the Bill which is in regard
to the appellate tribunal. When these provisions in regard to the appellate tribunal
were presented in the form of a separate Bill before this House, I was simply shocked
to read the provisions of that Bill and I tabled an-amendment that the Bill should
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be postponed for a year. In the first place, I should like to take this opportunity
to request the hon. Minister that, since this chapter relating to appellate tribunal
forms a part of this Bill which is going to be referred to a Select Committee, the
Appellate Tribunal Bill should not be proceeded with.

Shri Jagjivan Ram : That has come from the Select Committee.

Shri Harihar Nath Shastri: In view of the fact that it is a part of this important
measure and could be considered as a whole, as a part of elaborate labour legisla-
tion, I submit that there is no hurry or urgency to proceed with that measure and
I would suggest that it should be dropped. Anyway, this is by way of a casual
observation for the consideration of the hon. Minister.

I would like to state that labour is apprehensive that if appellate tribunals
are to be constituted, they are bound to be utilised for delaying the implementation
of awards of industrial t ibunals. After all, what is the situation today? We find
that there hive been awards in various Provinces given by the industrial tribunals.
In the first place, they have not been implemented. Secondly, where pressure was
brought to bear upon the employers, they have resorted to other tactics.  They
have referred the cases to the High Courts of their Provinces. I know of a recent
case in conneection with a banking concern, where they rushed to the Supreme Court
to delay the implementation of the Award given by a responsible tribunal consisting
of retired High Court Judges. I am, as I said, not happy over the appellate tribunal
business. But, even if it is deemed necessary to have any appellate tribunal, I
am definitely of opinion that it should be governed by the following considerations.
In the first place, it should only deal with such matters as involve principles of law.
Becondly, recourse to the tribunal should be allowed only if the Government of
any State feels that it is desirable to do so in the public interests. Thirdly, any
party may refer a case to an appellate tribunal only with the specific permissionjof

the industrial tribunal.
Shri A. P. Jain (Uttar Pradesh) : You do not want uniformity of law.

Shri Harihar Nath Shastri: We do want uniformity of law; but that should
be governed by these considerations.

Before I finish, there are only one or two more observations that I wish to make

In the case of all awards, Government have assumed powers in their hands to medify
or even annul the awards not only of the industrial tribunal, but also of the appellate
tribunal. It may be noted that this provision goes even beyond the scope of the
existing Act whose defects are sought to be rectified under the proposed legislation.
In the existing law the provision is that Government has power to modify or revise
an award which deals with an industry or undertaking under its direct charge. So
far as private enterprise is concerned, Government has no such power under the
present law. Now, it is proposed to expand the scope of the existing law and give
a handle in the hands of Government to change any award that it may deem proper.
I would like to submit that if the anthority of the judiciary istemp-red with
In this manner, it will be reduced to a farce. I should emphatically like to
stress on my personal behalf and on behalf of the working class of this

4 rae country that the authority of the Judiciary should not be interfered

with in the manner in which it is proposed to be done.
Lastly, T should like to deal with Section 98. Under that section ‘Go slow’ is

to be deemed as an illegal ptrike. I have already stated as to why the production
in this country is being hampered with and I do not propose to deal with it now. It
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is & myth that loss in production is due to negligence of labour and if such a provision
is put on the Statute Book, it will prove extremely detrimental to the interests of
Jabour and as I pleaded with the Minister at the Labour Conference,—and this is-
the unanimous desire of the various labour groups—this provision must go out of
the Statute Book.

There are many important things that I wanted to say in connection with this
Bill but as it was a special case that the hon. Speaker made an exception for me.
I do not propose to encroach more upon your indulgence and shall conclude with
these few remarks.

Shri Jagjivan Ram : I will not try the patience of the House by quoting the
analogy from other countries because I do believe that while taking advantage of
the experiences of other countries, we cannot afford to copy those procedures in the
cage of our country. Even where we have to copy them, we will have to adapt
them to the conditions and circumstances which exist in this country and therefore
I will not quo e examples from U.S.A., UK., New Zealand, Canada or Australia
though we have tried to examine the legislations prevailing in those countries. The
amendment that has been moved by my friend Mr. Sarangdhar Das has arisen
out of some misconception and misunderstanding of the principles of this Bill. I
would request him to further examine 1he provisions embodied in the Bill and he
will be convinced that the arguments that he has urged are not justified by
the provisions in this Bill. The importance he has attached to the banning of
strikes or to the deprivation of the working class of their right of strike is based
on the fact that he has not tried to understand the spirit underlying the provisions
of this Bill. Nowhere in this Bill even a feeble effort has been made to deprive
the working class of its righ's to strike. That right is there. What has been tried
to be done in this Bill is this that certain limitations have been sought to be placed
upon their right to strike. And what are those limitations? Here we come to the
fundamental question whether in a dispute between the employers and employees
Government should intervene or not and if we give a satisfactory answer to this,
the entire question of whether some limitation should be put on the working classes
right to strike or not, whether compulsory arbitration or adjudication should be
given or not will be satisfactorily answered. When a dispute between an employer
and employee arises is it the concern of the two parties alone? Do those two parties
alone stand to lose or suffer or is it that the repercussions of that is going to affect
the society and the community as a whole? I do not want to elaborate this point.
You may remember , Sir, when two years ago in this very House the Industrial
Disputes Bill was being discussed and when that veteran trade union leader—I will
not hesitate to call him the Father of Trade Unionism in this country—Mr. N. M.
Joshi—raised the very objections which Mr. Das has now raised. All the points
were discussed in very great detail and I will be simply repeating those arguments
if I try to meet the points raised by Mr. Das. I will refer him to the proceedings
of this House for the year 1947 and he will find in them a very satisfactory and con-
vincing reply to the objections he has raised. In passing I may say that a dispute
between an employer and an employee does not have an affect only on those two
parties. It affects the community and so long as you believe in the principle that
the Government represents the community and the Government has to safeguard
the interest of the community as a whole, Government cannot afford to be a silent
spectator to the disputes between them. If this principle is conceded, he will have
to concede this principle also that in a dispute between employers and employecs,
Government’s intervention is necessary in order to safeguard the interests of the
community as a whole. So when Government’s intervention becomes necessary,
we intervene but there is another aspect of the question which I wish friends like
Mr. Das could appreciate. There is a dispute between employer and cmployee and
in any struggle or fight, it is the weaker party which always stands to lose. Mr.
Das himself admitted that the working classes in this country are weaker. in compa-
rison with the employers. Do you want Government to let them figh: and decide
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among themselves? I do not agree with that. I certainly believe that Govern-
ment will have to protect the weaker section, and where it is a fight between the
employer and the employee and where it is found that the workers are going to suffer
by continued struggle and strike, it becomes incumbent upon Government to refer
that matter to adjudication whether the employer agrees or not. Similarly if a
section of racalcitrant labour wants to hold the community at ransom, is i* his pro-
posal that I should be a silent spectator to that spectacle? No Government can
afford to be that. We will have to refer that to adjudication whether labour agrees
or not. Mr. Das has quoted the Taft Hartley Act in America. I have also tried
to know something about that Act and see how it is functioning and I wish Mr. Das
will carefully read that Act and also the application of that Act by President Truman
and the circumstances in which that Act has been applied. If he will try to analyse
it he will realise for himself that complusory adjudication in the conditions prevailing
in this country is necessary not only in the interest of the working classes but also
in the interest of India as a whole.

Another point raised was that the Bill should be circulated to elicit the opinion
of a large number of trade unions in this country. Even if this Bill were translated
into the regional languages of the various parts of this country, I put a very straight
question to my friend Mr. Das what percentage of the workers of this country are
in a pogition today to understand this Bill ? Will it not amount to this: that if
they have to express any opinion on this Bill they will have to depend upon the
views or opinions of their leaders like Mr. Das?

Shri S8arangdhar Das : I do not think so.

8hri Jagiiva® Ram : You may not think so but I also claim to know somethiné
«of the workers of this country....... .

Shri Saraagdhar Das: Even though the percentage of the literate workers may
-bevary small, why are you afraid of drawing the opinion}of thatsmall percentage?

8hri Jagjivan Ram : I also claim to know something of the working classes
of this country and if Mr. Das thinks that the workers in the country will really
be in a position to express their opinions on measures that are to be discassed in
this House it should then be possible that they—the leaders—should sooner with-
draw themselves from the working classes than continue there. Then we will not
have to depend upon the opinions or views of friends like him, for we could
approach the workers directly. But today whether we send this Bill to the Central
Organisations or to the unions directly, it makes no difference, because even in
that case the opinions, that will come to us will be the opinions of the office-
bearers of the unions and of leaders like Mr. Das.

But we have tried to ascertain the opinion of the workers of this country. As
I have explained we placed this measure before the Indian Labour Conference where
the three Central Organisations of the workers were represented. We have also
done something more. We supplied a very large number of copies of this Bill to
the Central Organisations for being circulated among their constituent units. I
am not sure whether Mr. Das is connected with any Central Organisation or not :
I am not sure whether he is aware of the working of the Central Organisations or not,
But what they did was this. I wish Mr. Shastri had narrated it for the enlighten.
ment of Mr. Das. What they did was that they obtained a very large number of
copies of this Bill and circulated them among their constituent units, invited their
opinjons and suggestions and with the opinions of their constituent Unions they
came to the Indian Labour Conference to place them before the employers and the
Government. .. ...

Shri Saraagdhar Das: May I point out that their Working Committee has
passed a resolution on this Bill which is different from what the hon. Minister has

aaid
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Shri Jagjivan Ram : What Working Committee?
Shri Sarangdhar Das: The Hind Mazdoor Sabha Working Committee.

Shri Jagjivan Ram: It is for the Hind Mazdoor Sabha to decide, because
though they speak one thing in the Conference it might be that they have said
another thing to Mr. Das. I cannot help it. But I have a fair measure of the opinion
of the working classes before me. When I talked about the comments of the news-
papers I did not say whether they were in favour of or in opposition to this Bill.
What I said was that practically all the newspapers in this country,had commented
upon this Bill and to be honest I must frankly admit that the Bill has received a
mixed reception. I did not mean to say that the Bill had been supported by all
the newspapers. What I meant to say was that we had before us the reactions of
the leading newspapers of this country and we could safely presume that we had
before us the opinions of a fairly good amount of the influential public before us
and therefore it was not necessary to circulate the Bill for eliciting public opinion,
unless Mr. Das’s intention is, as has been pointed out by Mr. Shastri, that the Bill
should be lelayed. If that is the intention I cannot help it but I do feel that there is
no necessity for circulating the Bill at all. I agree with him that the opinion of the
workers should be ascertained but the method he suggests will not help us to
ascertain the opinion of that section of the working class which Mr. Das wants should
express their opinion, because they are not given the opportunity to express their
opinions and the Jeaders who approach them to get their opinions certainly influence
their opinions and they do not want to take their real opinion.

Another thing that Mr. Das urged was that this Bill is weighted in favour of
the employers. If an impartial person goes through this Bill, he will find that it
is not weighted in favour of either the emplcyers or the workers. What I have
tried to do is to hold the balance even as far as possible. If it is weighted here and
there, it might be that it is weighted in favour of the workers but that weightage
I do not regard as weightage. When you put some additional weight in favour of
a weaker party it means that you are trying to balance it. Even where an effort
has been made to place some weightage in favour of the workers, it has been done
only with a view to maintain the balance.

I now come to Mr. Shastri. For the most part he has tried to meet Mr. Das
and also he has quoted examples from various foreign countries in order to prove
that compulsory adjudication is not a novel experiment in this country but has been
tried in far more industrially advanced countries as well. As I have said, 1 do not
want to go into that question in any great detail. I hold that so long as conditions
in this country are such as to make Government intervention necessary, we will
have to intervene and we will have to order compulsory adjudication or arbitration.
What is our objective? Our objective is quite clear from the provisions of this
Bill. The principle on which this Bill is based is that more and more scope should
be given to the employers and employees for settling their disputes among them-
selves without any intervention from the Government. That is why we have
introduced negotiation, which is compulsory. We have introduced conciliation
and we have introduced arbitration and failing all these three voluntary processes.
if we find that the dispute is not likely to resolve we have introduced compulsory
arbitration or adjudication. But the objective is quite clear: it is to gradually
reduce Government intervention and when the relations between the employers
and the employees develop on such lines that Government intervention becomes
unnecessary, Government may withdraw itself completely. No useful purpose
will be served by quoting examples from the U. K. and the U.S.A., I mean examples .
of collective bargaining. We want to encourage that but we cannot shut our eyes
to the realities of the situation, namely, the condition of the working classes of this
country and the magnitude of the illiteracy and ignoranee that is prevalent among
a very large section of them and more than all these the fact that so long the working
elass movement in this country has been a movement for the working class but
not by the working class. As soon as the working class movement in this country
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becomes a movement of the working class by the working class and for the working

class, it will be possible to encourage collective bargaining and it will be possible

for Government to withdraw itself completely from the disputes between the em-

ployers and employees. In the present stage Government intervention and inter-
ference is necessary, necessary even from the point of view of the workers themselves.

Mr. Shastri has raised serious objections to the provisions in this Bill regarding
civil servants. I wish he had appreciated one thing. Responsible and sensible
as he is, and as he represents a very sensible and responsible organisation, I wish
he had given more thought to this question of civil servants. What is it that a
man wants first of all things ? He wants security above everything else. I will
go to the extent of saying that he wants security even in preference to food and
the bare necessaries of life. What a worker wants is security of service. Have we
not provided ample security of service to the civil servants ? Whatever this right
of association and strike and other things may mean, in the case of the working
class, the security of service has greater importance than some increase in wages.
I wish trade union leaders would appreciate this point in greater measure. What
is the fight for ? The provisions that have been made for the maintenance of se-
curity of service in the case of civil servants are such as will take many years for
the workers in industrial concerns to attain. The I.L.0. Convention has been quoted;
its authority has been adduced. As if we are ignorant of that Convention, as if
Wwe are trying to violate that recommendation! Whet is that recommendation ?
I do not want to read that recommendation, but it guarantees freedom of associa-
tion in the case of Government servants also. Have we tried to deprive the Civil
servants of their freedom of association ? We have not. If my friend will refer
. to the Trade Unions Bill, he will find that civil servants can organise themselves in
their own unions. 8o, we conform to the I. L. O. Convention ; we do not infringe
upon their right of freedom of association. They can organise. The only thing
that we deprive them of is the right to strike. And I firmly believe that apart
from anything else, from the point of view of the security of the State this right
should never be given to civil servants. I do not know whether my friend Mr.
Shastri wants the civil servants of this country to have the right to strike—he was
not very clear on that point. But I for one do firmly hold that no Government
can afford to give this right to their civil servants, and what we have proposed
in this Bill is this much and nothing more.

Then he has raised several points about retrenchment. I agree with him to
a very great extent and I may categorically say that the question of retrenchment
is still under consideration of Government. We hope that when we take a de-
cigion the provisions in this Bill will be modified in the Select Committee according
to that decision.

About supervisory staff, the question requires to be looked into further,
but I may inform the House that the conditions as they exist today are that super-
visory staff cannnot form their unions and they cannot join the unions of workers,
with the inevitable result that they cannot have collective bargaining, they cannot
have negotiations with the employers, they cannot form their organisations, trade
unions or associations, and even if they form them they do not become a legal entity
under the terms of the Trade Unions Act. And unless they become a legal
entity they will not carry any weight either with the employer or with the Govern-
ment. 8o, what we have done is that we propose to give them the power to or-
ganise themselves in their own unions so that they can secure the Status of a legal
entity under the Trade Unions Act and may be in a position to negotiate with the
employers and also to represent their grievances to the Governments concerned.
But there may be certain complications. It was not possible to lay down definite
categories of supervisors. It requires examination and it will be examined in the
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Select Committee—as to how we can safeguard the interests of that category of
supervisors who are nominally supervisors but who are not in any way superior
to the manual workers just like the jobbers and others he has quoted. That
.question, therefore, can be examined in the Select Committee and set right.

Similarly, in the case of certifying agents, federation of trade unions, change of
conditions, and standing orders, these are small points which do not involve prin-
ciple and they will be examined in the Select Committee and we may try how far
we can improve them.

Then I come to the question of appellate tribunal. This is a question which
involves some principles. This question has a history behind it. As my friend
Mr. Shastri himself also is aware, we are having a number of awards which differ
on the same question. Different principles are being laid down by different Judges
in different States on the same question. Take even the question of bonus. There
are so many conflicting awards that if a person has to argue a case before a tribunal
and he searches for precedents and case-laws, so many conflicting precedents and
case-laws come before him that he becomes confused and perplexed . What is the
remedy ? My friend, Mr. Shastri has not taken the pains to suggest a remedy for
this difficulty. The only remedy is to set up some authority which will revise
these conflicting awards and will lay down case-laws and precedents for this country.
The Civil and Criminal Laws in this country have been practised for so many years
that a very formidable quantity of case-laws has developed. In the case of labour
legislation our experiment has started just in the recent past and we have not
before us any appreciable amount of case-laws or precedents. Therefore, we have
to create case-laws and precedents. These are more important than the civil and
criminal case-laws, because what labour legislation seeks to do is something more
than what the civil and criminal laws seek to do, and if precedents are necessary
even in the case of the latter, they are all the more necessary in the case of labour
legislations. So what we attempt here is that the Appellate Tribunal will coor-
dinate. They shall lay down some uniform principles on which important matters
concerning labour-management relations may be decided. From that point of
view, we attach great importance to the setting up of the Appellate Tribunal. Of
course, it is for the Select Committee to see, in matters of detail, whether something
could be done to satisfy some of the wishes of friends like Mr. Shastri.

On the question of ‘ go slow ’ policy, the provisions lay down that if it is proved
by a Tribunal that either the labour or the employer has indulged in a ‘go slow’
policy, then that action will be treated as an illegal strike or an illegal lock-out
as the case may be. 1 do not find anything in this proposition to which serious ob-
jection can be taken.

The other question that was raised was in regard to the power of Govern-
ment to modify the Award. This House is a sovereign House. Nobody can
question its sovereignty.

Shri Gautam (Uttar Pradesh) : Except the Supreme Court and the
Constitution.

8Shri Jagjivan Ram  Yes, but the Supreme Court does not come into the pic-
ture here. We are talking of the Tribunal.

This House has been set up under the authority of the Constitution itself,
and the Constitution has provided that this House is sovereign and this govern-
ment will be here as long as the House wishes it to continue. So, if power is given
to Government to modify or change the Awards, I personally do not see anything
wrong in it. It means that the power has been given to this sovereign Parliament,
or to the sovereign Legislature in the State, to modify or interfere with the Award
of the Tribunal. I do not think that it can be termed as ‘riding roughshod * on
the decisions of the judiciary.
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Now, let us see what is the necessity for this provision. Hon. Members will
realise that in some cages the Awards that are given by the Tribunals are decided
on the merits of the case before them, without realising what is going to be the Te-
percussion or reaction of the same on other industries or even on some Depart-
ments of the Government itself, or on the society as a whole. When Government
which has the overall picture before it feels that some amendment, or even repeal,

or modification of the Award is necessary, I think that it is necessary that it should
have the power in its hands.
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. 1 do not want to take more time of the House. I want to assure hon. Members
this much, that it is never the intention of this Government to intervene unneces-
sarily in the relations between Jabour and capital. On the contrary, it is our in-
tention to develop the labour movement in this country on such lines that a time
may soon come when labour will feel sure of its ground and will be in a position to
hold its own with the employers and get satisfactory terms and conditions of ser-
vice, so that Government intervention may not be necessary.

With these words, I commend my motion.

Mr. Deputy-Speaker : I shall first put the amendment of Mr. Sarangdhar
Das. The question is :

*“That the Bill be circulated for the purpose of eliciting opinion thereon by the 3rd July 1850.”
The motion was negatived.

Mr. Deputy-Speaker : The question is :

*“That the Bill to provide for the regulation of the relationship between employers and eme
ployees, for the prevention, investigation and settlement of labour disputes-and for certain matters
incidental thereto, be referred to & Select Committee, consisting of Shri Harihar Nath Shastri,
Shri R. Venkataraman, Shri Satyendra Narayan Sinha, Shri S8arangdhar Das, Shri Hari Vishnu
Kamath, Shri M. R. Masani, Shri B. L. Sondhi, Dr. Panjabrao Shamrao Deshmukh, Shri V.C.
Kosava Rao, Shri Gokulbhai Daulatram Bhatt, Shri T. A. Ramalingam Chettiar, Shrimati
Sucheta Kripalani, Shri Sadiq Ali, Shri V. S. Sivaprakasam, Shri R. Velayudhan, Shri Sita Ram
S. Jajoo, Shri Khandubhai K. Desai, Prof. Shibbban Lal Saksena, Shri M. Ananthasayanam
Ayyangar, Shri Prabhu Dayal Himatsingks, and The Mover, with instructions to report by the
last day of the first week of the next session. *’

The motion was adopted.

TRADE UNIONS BILL
The Minister_of Labour (Shri Jagjivan Ram) : I beg to move :

* That the Bill to provide for the registration and recognition of trade unicns and in certain
respects to define the law relating to registered and recognised trade unions and to certain
anfair practices by employers and recognised trade unions, be referred to a Select Committee
eonsisting of Shri Harihar Nath Shastri, Shri R. Venkataraman, Shii Awdheswar Prasad
Sinha, Prof. K. T. Shah, Sardar Hukum Singh, Shri Damodar Swarup Seth, Shri R. K. Sidhva,
8hri M. R. Masani, Shri Arun Chandra Guha, S8hrimati G. Durgabai, Shri Ramraj Jajware,
Bhri 8. N. Buragohain, Shri M. L. Dwivedi, 8hri R. Subr i 8hri V. Kodand Reddi
Shri Tribhuwan Narayan Singh, Shri A. K. Menon, Shri R. L. Malviya, Shri Chandrika Ram,
8hri Rasool Khan Pathan, Shri Balwant Sinha Mehta, and the Mover, with instructions to
report by the last day of the first week of the next session.”

1 do not propose to say much on this occasion. Why this amendment has
become necegsary has been explained in the Statement of Objects and Reasons
end I am afraid that T cannot add anything new to what has been stated there.

One very important provision in this Bill is that civil servants will have unions
of their own and will not be affiliated to unions of others. The office bearers of
their unions also will not be others. We have provisions for compulsory recogni-
tion as well as for reducing the number of outsiders from the executive of the trade
unions. That will make the working class movement of this country really a work-

ng class movement and for their sake I hope that the House will accept my motion.
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Mr. Deputy-Speaker : Motion moved :

** That the Bill to provide for the registration and recognition of trade unions and in certain
respacts to dafine the law rolating te Tegistered and recognised trade unions and to certain
unfair practices by employers and recognised trade unions, be referred to a Select Committee
consisting of Shri Harihar Nath Shastri, Shri R. Venkataraman, Shri Awdheswar Prasad Sinha,
Prof. K. T. Shah, Sardar Hukum Singh, Shri Damodar Swarup Seth, Shri R. K. Sidhva, Shri
M. R. Masani, Shri Arun Chandra Guha, Shrimati G. Durgabai, Shri Ramraj Jajware, Shri S. N.
Buragohain, Shri M. L. Dwivedi, Shri R. Subramaniam, Shri V. Kodandarama Reddi, Shri Tri-
bhuwan Narayan Singh, Shri A. K. Menon, Shri R. L. Malviya, Shri Chandrika Ram, Shri Rasool
Khan Pathan, Shri Balwant Sinha Mehta, and the Mover, with instructions to repoit by the
last day of the first week of the next session.”

Sbri Sarangdhar Das (Orissa) : I beg to move :

1950‘:[’1:&1; the Bill be circulated for the purpose of eliciting opinion thereon by the 3rd July

The arguments that I had submitted in the case of the previous Bill hold good
here as well. I, therefore, do not wish to say very much about this Bill. The
hon. Minister spoke about diminishing the number of outsiders in the Executive
of the Unions. In one breath he said that the workers are so illiterate that you
cannot send this Bill for circulation, because they cannot express their opinion
a.ngi it is the opinion of people like me which will be expressed, that is to say, the
unions with their working-men executive are not able to stand by themselves and
cannot fight with their employers if the latter are suppressing the workers. Again
in this Bill it is said that the number of outsiders would be reduced. I do not see
how he can sustain himself by displaying two faces on the same question.

Everyone knows that there are certain people—as we had in the political move-
ment—who bring about certain changes. In the political movement did you have the
crores of people in the vanguard ? Was it not the few of you in this House or out-
side who did the work and brought about what the crores of people in India wanted.
Political freedom was not brought about by the crores of people fighting in the
vanguard. It was the few people starting from Mahatma Gandhi down to you
and me who did it. But it was the desire of the crores of people to be free and we
did it—we brought it about. So in the case of the working classes, where they have
disputes, they organise themselves in order to improve their conditions—they have
to fight with the more powerful party—the employers. There must be outsiders
or members from other unions to assist them. What has been the case in England?
In England at one time, say about seventy or eighty years ago, there were all kinds
of people in the unions. Where do Attlee, Sir Stafford Cripps and others come
from ? Were they not connected with unions? They were not working men. Of
course there are workmen in British public life now who have risen by dint of merit.
But in the beginning there were intellectuals who were interested in the unions and
they started the unions—they managed them, until the workers themselves
were able to handle their own affairs.

Recently I had an occasion to meet some British trade union leaders who had
come here. The hon. Minister and Mr. Shastri said that I do not have much ex-
perience of trade unions. I might, however, mention here for the information of
my friends that I was a member of a union in the city of San Francisco in 1910 and
1911 when some of my friends were not perhaps born! Even then I say that I would
bow down to the trade union leaders from England. During the days of our freedom
movement the British Government was trotting out the argument that the people
of India did not want freedom and it was only a man like Mahatma Gandhi or
C.R. Das who were shouting. In the same strain you are saying that the working
men of this country, the downtrodden people, do not want these things.

Shri Jagjivan Ram : What things ?
Shri Sarangdhar Das : “What the hon, Minister imputed to me. They do not

know how to express their opinion. I protest against that. Isay definitely that those
people , those workmen, although illiterate, know what is good for them and what
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is not good for them. Probably, for an outsider who is connected with the Union
it is necessary to explain to the working man and to illustrate to him how the
various laws operate, because legal points are beyond his understanding. But it
is never the case that an outsider goes and imposes his opinion. I say that the Gov-
ernment considers itself to be the maa bap of the men working in the industries
and imposes its own opinion on them.

As I said in the beginning , there is not much to say on this Bill. You and I
and all of us are talking of democracy—and at the same time you are depriving
the people directly concerned from expressing their opinion on this. I do not see
how we can call ourselves a democracy. This is not democracy. It is quite pos-
sible there may be many people here who know the labour problems and sympathise
with labour. But theirs is not the opinion of labour. The Hind Mazdoor Sabha,
or the LN.T.U.C,, or the AI.T.U.C,, although they have unions affiliated to them
are not the final bodies, so that their opinion is not the opinion of the working people.
Therefore, I would request you to send the Bill to the working people. Why are
you afraid of that ? Let the opinion as has been expressed by the Tripartite Labour
Conference come from them. My point is that in a democracy it is not right for
the Government to bring forward a Bill and just take the opinion of certain uniors
or the Federations. So, although I know that my hon. friends are against my mo-
tion, still I would urge upon them to accept it.

Shri Harihar Nath Shastri rosc-—

Mr. Deputy-Speakar : Unless the hon. Member has any special points to make
the hon. Minister will reply.

Shri Harihar Nath Shastri (Uttar Pradesh) : I will not take long—I sheuld
finish by five o’clock.

Sir, instead of going into elaborate detail as I did in connection with the pre-
vious Bill I will only offer a few remarks on this. So far as the Interpretation clause
is concerned, the definitions are almost the same as exist in the Labour Relations
Bill except for slight variations, and the observations I have made in connection
with that Bill stand in connection with this Bill also except that I would urge that
the definitions in this Bill as well as in the Labour Relations Bill should be similar
and should not differ.

There is a provision in the Bill in regard to appeals against an order of the Re-
gistrar in connection with the registration of a trade union. It is provided here
that any appeal from the Registrar of Trade Unions should lie' with the High Court.
I think it is unnecessary duplication, and my view is that instead of referring such
matters to the High Court they may be made uniformly referable to the Industrial
Tribunal as has been done in connection with the Labour Relations Bill.

Then there is an important clause, namely, clause, 24, under which it is con-
templated to reduce the number of outsiders to one-fourth or four, whichever is
less. While our organisation also favour the idea of putting workmen as far as

ible in charge of the trade union organisations and various trade unions, we
feel that such a drastic departure from the existing practice will mean a serious
handicap to the trade union organisations in their present stage of infancy. I
would therefore urge that instead of the number being fixed at one-fourth or four
whichever is less, it may be made one-fourth or four, whichever is greater.

Then there is clause 36 read with clause 40. Under clause 36 the recognition
of a trade union can be withdrawn if it indulges in unfair practices. And under
clause 40 it has been laid down, among other things, that it shall be an ‘unfair
practice” “ for a majority of the members of the trade union to take part in an
irregular strike ” and “ for the executive of the trade union to advise or actively
to support or to instigate an irregular strike.” I feel that this is a very drastic
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provision. While we make any provision for illegalisation of strikes we should bear
in mind that there are various factors which are at the present moment instru-
mental in bringing about strikes, and unless we deal with those factors strikes cannot
be stopped. I would therefore like to urge that a provision of such sweeping
nature should not find a place in this Bill. Moreover, so far as recognition is con-
cerned, it is laid down in clause 36 that if “ the executive or the members of the
trade union have committeda ny unfair practice set out in section 40” the recognition
can be withdrawn. I feel in regard to this also that this is a sweeping provision.
There are occasions and circumstances in which it becomes inevitable for a sporadic
or a lightning strike to take place, and if at all any provision is necessary it should
lay down the time-limit within which a union should be permitted or allowed to call
upon its members to desist from such strikes. If such a provision is made here,
it might meet the situation.

As a matter of fact I do feel that the present Bill registers a very substantial
improvement on the Trade Union Act of 1927. While I make these few observations
—and if time permitted I would have made many more observations in criticism of
this Bill—I feel that so far as the structure of the Bill is concerned it is a substantial
improvement and I support it subject to the criticisms that I have offered or I may
offer in the Select Committee.

Shri Jagjivan Ram : I am thankful to the House for the support, but I do
not acoept the amendment of Mr. Das. When I said that the workers are not in a
position to express their opinion, and when today in this Bill I want to reduce the
number of outsiders in the executive of the trade unions, there is nothing contradic-
tory in these two propositions, or there is nothing in them which cannot be recon-
ciled. If I say that today most of the office-bearers and executive of the trade
unions are outsiders, I do not mean to say that there are not persons among the
actual workers who cannot hold these posts. But in most cases opportunities are
not given to them.

Again, I do not want to quote from U. K. but some trade union leaders from
England came recently and they came to see me also. They expressed surprise
when they came to know that such a large number of office-bearers and executive
of trade unions in this country were persons who are professionals or intellectuals
and who have never in their life been employees in any factory or in any establish-
ment. Well, what was the position sixty years ago in U. K. 2 We have to take
advantage of their experience. But we have not got to start from the same point
from which they had started there. That is the advantage of any country which
starts at a later stage either in the field of industrialisation or in the field of the
labour movemet. We cannot repeat the same mistakes or go through the same stages
which they have covered. We have to leave out certain stages which we think
are not necessary. One thing which I have learnt from Mr. Das is this novel
definition of ‘democracy ’. For the first time I have heard that democracy means
that every Bill will have to be circulated among millions of people. If that defini-
tion of democracy were to be accepted, then this House will not be in a position to
pass a single piece of legislation during the tenure of its whole life.

Shri Sarangdhar Das : Then I would request you not to circulate any Bill.

Shri Jagjivan Ram : I am glad that Mr. Das realizes the mistake of his

roposition or his definition of democracy. I am sure he will revise his opinion
about the definition of democracy. (Interruption). If that is the definition of de-
mocracy we stand nowhere. Even circulation does not mean that we will ascertain
the wishes or opinions of the millions of people. - That has never been the case, and
circulation also does not mean that. As I have stated, we have a fair
5 PM. peasure of opinions before us, and this is a Bill which should be expedited
as early as possible in the interest of the working classes if we have to develop
their organisation on sound lines.

I commend my motion to the House.
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Mr. Deputy-Speaker : The question is :

o“Thst the Bill be circulated for the purpose of elisiting opinion thereon by the 3rd July,
1950.”

The motion was negatived.
Mr. Deputy-Speaker : The question is :

“That the Bill to provide for the registration and recognition of trade unions and in certain
respects to define the law relating to registered and recognised trade unions and to certain un-
fair practices by employers and recognised trade unions, be referred to a Select Committee
consisting of Shri Harihar Nath Shastri, Shri R. Venkataraman, Shri Awdhoswar Prased Sinha,
Prof. K. T. Shah, Sardar Hukam Singh, Shri Damodar Swarup Seth, Shri R. K. Sidhva, Shri
M. R. Masani, Shri Arun Chandra Guha, Shrimati G. Durgabai, Shri Ramraj Jajware, Shri
S. N. Buragohain, Shri M. L. Dwivedi, Shri R. Subramaniam, Shri V. Kodandarama Reddi,
Shri Tribhuwan Narayan Singh, Shri A. K. Menon, Shri R. L. Malviya, Shri Chandrika Ram,
Shri Rasool Khan Pathan, Shri Balwant Sinha Mehta. and the Mover, with instructions to
report by the last day of the first week of the next session.”

The motion was adopted.

The House then adjourned till a Quarter to Eleven of the Clock on Thursday, th8
6th April, 1950.





